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COUNCIL OF STATE.
Monday, 3rd September, 1934,

The Council met in the Council Chamber at Viceregal Lodge at Bleven
of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.
I ndian  T ea  Cess Comm ittee .

179. T h e  H o n o u r a b le  M r. JAGADISH CHANDRA BANERJEE :
(a) Will Government be pleased to state the functions and the personnel of
the Indian Tea Cess Committee ? What is the method adopted for the selec­
tion of the personnel of the Committee ?

(b) What is the amount of money given per annum to the Indian Tea Cess
Oommittee by Gk>vernment for propaganda work in India and abroad ?

(c) Do Government grant such financial help to any other institution of
this nature such as the Soft Coke Cess Committee ? If so, what is the amount
of annual grant for it ?

(d) Will Government be pleased to state the manner in which the money
is spent abroad by the Indian Tea Cess Committee and for what purposes ?

(e) Are there any provincial branches of the sub-committees of the Indian
Tea Cess Oommittee ? If so, how many and in which of the provinces ?

T he H onourable Mr . T. A. STEWART : (a) The Honourable Member
is referred to section 4 of the Indian Tea Cess Act, 1903 (IX of 1903). I lay
on the table a statement giving the names of the present chairman, vice- 
chairman and members of the Committee.

(6) and (c). Government do not give any grant directly to the Committee
but the proceeds of the cess imposed by section 3 of the Tea Cess Act, 1903,
the present rate of which is the maximtim, are paid to the Committee after
deducting the expenses ot collection. The amount of such proceeds paid to the
Committee in the year ended 31st March, 1934, was Rs. 14,24,419.

(d) and (e). Information has been called for and will be placed on the table
of the House when received.

T he H onourable Mr . JAGADISH CHANDRA BANERJEE: Will
the Honourable Member kindly inform this ^touse howmanjr Indians are there
on the Indiaa Tea Cess Cbnmiittee and whoiia do such'lndtaris represent, i.e.,
who nominated or elected them ?

T he H onourable Mr. T. A. STEWART : 1  havf already informed t|ie 
Honourable Member, Sir, that I am laying a statement on the table
containing the names of the members of the Indian Tea Cess Committee.

T he H onourabll Srijut  HERAMBA PROSAD BARUA : I understand
that a Publicity Ofi&cer has been appointed by the Tea Cess Committee. . WUl
the Government be pleased to give the name- functions and salary of that
officer ?

T he H onourable Mr . T. A. STEWART : 1 must^ask for notice of that
question, Sir.
Mines  ̂ ( 625 ) B
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SUttemenl afioirijiy tin penumnel oj iht Indian Tea Cees Committee.

Names.
I. Mr. J. Jonos, Chairman

2 Mr, J. S. Orahftm, Vice-Chairman

3. Mr. Balfour Smith ..

4. Maulvi Abdul Matin Choudhury

5. Mr. T. Lamb

6. Rai Babadur Sib^ FiofMkd Barooah

7. Mr. E. J. Nicholls ..
8. Mr. D. D. Storrar

9. Mr. C. K. NicboU .

10. Mr. A. R. MeUis .
II. Mr. H. L. Puttock .
12. Mr. J. M. Kilbum ..

13. Mr. R. G. Boyle ..
14. Mr. F. J. Heatbcote

15. Mr. J. Soott Rae , .
16. Mr. ? . J. Dumtopd •.

17. Mr. F. M. Graham . .

18. Mr. G. Hepburn
19. Mr. B w j Kumar Banerjee

20. Mr, A W F. Mills ..

Nominated by—

Indian Tta As90(‘iation.

Beng&l Chamber of Commerce.

Madras Chamber of (^nuuerce.

Assam Branch, Indian Tea Association.

\  Burma Valley Branch, Ifidian Tea Assoola'-
.. J tion.

The Darjeeling Pkntera' Aaaooiation and
the Terai Peters* Aflsociation Jointfy.

The Dooars Plimters’ Association.

Indian Tea Planters' Association^ Jalpa. - 
guri.

Tlie Untied Planters' Association of South­
ern India.

I n d u n  Tea Cess Committee.

180. T s s  H 0HOPBABI.E M k. JA Q .A B 1SH  6 A N £ R JD S :
H ow  m any lo d ia w  we em ployed aa suboidmftUifl in  the s t a f  of tbe
Tea Cess Oommittee ? If none, will Qoveminent be pleaaed to state wbj the 
poste of supeiiateadent have not been Indianized ? When do they pvopoee 
to Indiaiiize saoh poets Y

T w  H(^ouka«lb Mb. X. A. STEWART: AppieiBtmenta on tibe etaS 
of the Gonuaittee are made by the Committee itself and Qovenuaent have no
hand in the matter. I will, however, forward a copy of the Q^nourablB 
Uember’s question to tbe Committee.

I ndians Shot in  South A pbica .
18 1 . T h e  H onotoable Mb . JA G A D IS H  CH A N D RA  B A N B R JB E  :

(a) H f 8 tbe attention of Qovemment been drawn to the news item puhUdn4



in Forward of Calcutta of the 25th July, 1934 (town edition) under the 
caption Indians Shot in South Africa ? If so, will Government be pleased 
to make a statement on this tragedy giving the names of the Indians shot 
and the reasons for such happenings ?

(6) What steps did the Union Government of South Africa take to find 
out the clues of the murderers ?

(c) Is it a fact that including the above mentioned murders, this is the 
sixth tragedy in which Indians have been the victims ? If so, will Govern­
ment be pleased to state what measures have the Government of South 
Africa taken to protect the lives and properties of the Indians there ?

{d) Is there any Indian Agent in South Afirica appointed by the Gov­
ernment of India ? If so, what steps did he take for the prevention of such 
crimes \ What steps did the Government of India and their Agent t^ke for 
compensating the families of the dead ? If none, why 1 
♦

T he H onourable K iian B ahadur  Mian  Sir  PAZL-I-HtJSAIN:
(a) Government have seen the article referred to. They have no information 
beyond what has appeared in the press.

(6) The Union police authorities have the case in hand.
(c) and (d). According to one of the newspaper reports, this is the sixth 

incident of its kind that has happened in Natal sbce 1915. Indians in South 
Africa are as much under the protection of the ordinary law of the land as 
South Africans. The Honourable Member will agree tl^t in spite of such 
protection, murders unfortunately take place in the most efficiently administer­
ed countries. It is understood that, as a resi.lt of incidents like the one referred 
to by the Honourable Member, Indians trading in out of the way places have 
asked for more Uberal issue of licenses to possess arms and this request has been 
acceded to by the authorities concerned.

Mbasurbw  A d o p t b d  f o r  th e  D e v s l o p m b n t  o p  Sa x t  M an u pa c tu b e  in
B en gal .

182. Tmi H o h o t jr a b l*  M r. JAGADISH OHANDRA BANBRJBE :
(a) Will GJovemment be pleased to state what measures they have adopted to 
develop the salt manufacture in Bengal I

(6) Have they given any money to the Government of Bengal for the 
purpose out pf the aim̂ UAts obtained from the additional duty imposed for 
the purpose ? If so, what is the amount ?

(c) Hqw m aay Indian ooneem s are there in Bengal whioh propose to 
m anufacture salt ?

(d) Has a ay  one of ttiem received any Stafce-aid in the shape o f a grant 
or bounty by way of encouragement or impetus to the indigenous sab  iad u stry  
for which the (Jovemqient of Bengal received its quota from revenues 
obtained from the additional salt duty? Will GovermufUXt be pkiw ed to  
state the total amount received by the Bengal Government as its quota from 
the additional salt duty since its imposition ?

T h e  H o n o u r a b le  S ir  ALAN PARSONS : (a) The Ctevwimcnt of India 
had an exhaustive enquiry made into the question of devefopiag tibe ai^t

QUESTIQ^e AND ANflWBRS. 527



mdustiy in Bengal by an expert ofiScer deputed for the purpose in 1931-32. 
The report w»8 s^nt to the Government of Bengal for consideration.

(6) and the last pait of (d). Yea. The amounts paid were :
Rs.

l»31-32 ..  .................................  5,36,600
1932-33 . .  ................................. 6,04,300
1933-34 . .  2,11,800

A total of Re. 13,62,700.
(c) I have no information.
The first part of (d). No.
T ub H onourable Mr . JAGADI8H CHANDRA BANERJEE: Will 

the Honoorable Member kindly state for what pvtrpoae was this sum utilised 
by the Government of Bengal ? Under whose authority did the Government 
of Bengal utilise this fund for General Administration ?

Tbe H o k o u r a s le  Sir ALAN PARSONS : Briefly, Sir, the Government 
of Bengal were under no obligation to apply this sum to any other purpose 
than General Administration. There was no condition attached to it, and it 
was not necessary to apply it to investigation on manufacture of ealt only.

T he H onourable Mr . JAGADISH CHANDRA BANERJEE: Why 
did not the Govenunentoflndia object to such funds being utilised for purposes 
other tlian those for which it was originally granted ?

T be  H onourable Sir  ALAN PARSONS: Sir, I think the Honourable 
Member would not have read out his seccnd supplementai^ question if he had 
listened to the answer which I gave him to the first.

T he H onourable Mr . JAGADISH CHANDRA BANERJEE; Is there 
any Salt Committee of the Government of India ? Was this anomaly caused 
by the Govenuoent of Bengal brought b^ore the Salt Committee  ̂ If not, 
why not ?

T he Honc usable Sir  ALAN PARSONS: Will the Hon,ouiable Member 
explain what he means by “ anomaly ” ?

T he H onourable the PRESIDENT: What is your definition of 
“  anomaly ”  ?

T he H onourable Sir  ALAN PARSONS: What is the anioinaly to which 
the Honourable Member refers ?

The H o n o u r a su ! Mr . JAGADISH CHANDRA BANERJEE: Dis­
crepancy, Sir.

T he H onourable the- PRESIDENT: “  Anomaly ” does not mean 
discrepancy!

T he Honourable Sir  ALAN PARSONS: Wbat discrepancy does the 
Honourable Member refer to ?

(The Honourable Mr. Banerjee did not; make any reply.)
; The H onourable the PRESIDENT: Will yco piweed with your next 

quM tion^pl^l
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R eason s  fob  B i u ê t in g  th e  N orfoi-k R e g im e n t  in  t h b  G o v e rn m e n t  
I n t e r m e d u t e  Colle g e  H ostel , D a o c a .

183. T h e  H o n o u r a b le  M r. JAGADISH CHANDRA BANERJEE: 
(a) Will Government be pleased to state the reasons for billeting the troops of 
the Norfolk Regiment in the Government Intermediate College Hostel at 
Dacca ?

(6) How long will the British troops remain in the said hostel buildings ?
(c) Will Government be pleased to state why the barracks erected nearly 

a couple of years ago near the Dhakeswari temple for the British soldiers have 
been considered to be unsuitable for their habitation ?

(d) What was the total cost of erecting the said barracks near the Dhakeswari 
temple ? Who was responsible for the construction ? Were any steps taken 
against the of&cials responsible for such wastage ? If not, why not ?

(e) Will Government be pleased to state whether they are giving any rent 
to the authorities of the Dacca Intermediate College for quartering the British 
troops in the Dacca Intermediate College Hostel ? If not, why not ?

( /)  Will Government be pleased to state where the students of the hostel 
have been accommodated ?

H is  E x c e l l e n c y  t h e  COMMANDER-in-CHIEF : Enquiries have 
been made and a statement will be laid on the table of the House in due course. 
But I understand that some of the troops had to demand shelter from 
the civil authorities, as certain of their temporary huts had been demolished 
by a gale.

The troops were not accommodated in barracks, they were temporarily 
hutted in wood and matting hutments in circumstances of considerable dis­
comfort.

G riev a n c e s  of  In d ia n s  in  Z a n z ib a r .

184. T h e  H o n o u r a b le  Mr. JAGADISH CHANDRA BANERJEE:
(a) Will Governinent be pleased to state what steps they have taken to 
inquire into the grievances of the Indian residents in ZanMbar ?

(6) Have they deputed any officer to inquire into the causes of the 
grievances of the Zanzibar Indians ? If so, who is that officer ? If not, why 
not ?

(o) Do Government propose to send any non-official Indian to inquire
into the grievances of the Zanzibar Indians ? If not, why not ?

T h e  H o n o u r a b le  K h a n  B a h a d u r  M ian S ir  FAZL-I-HUSAIN :
(a) and (6). The attention of the Honourable Member is invited to the reply 
given by me on the 8th August, 1934, to parts (6) and (c) of the Honourable 
Rai Bahadur Lala Mathura Prasad Mehrotra's question'No. 17,

(c) No ; because this is unnecessary.
T h e  H o n o u r a b le  Mr. JAGADISH CHANDRA BANERJEE : WiUi 

regard to (a), Sir, may we know what are the experiences of the officer recruited 
in connection with IndiAn tor, whieh be has been selected ?
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Thb HoNOtJBABtfi KhaÎ  Bahadur MIan Sir FAZL-I-HUSAIN : Con­
siderable previous ezjierience of Indians overseas.

PoBt OP Assay MASTteR, Bombay Mini*.
185. T h e  H o n o u r a b le  Mr. JAGADISH CHANDRA BANERJEE: 

(a) Will Government be pleased to state why tlie post of the Assay Master iu 
His Majesty’s Mint in Bombay was retrenched or abolished ?

(b) Was the incumbent of the post given any pension ? If not, why not ?
(c) How long was the incumbent of the retrenched post in service and why 

Was not he given any other employment ?
(d) How many Assay Masters arc there in the diiferent mints of India, 

how many of them are Indians and tow many of the Assay Masters ycre super- 
anntiated At the time when the incumbent of the post retrenched in Bombay 
was discharged ?

(e) Win Government be pleased to state the number of Deputy or Assis­
tant Assay Ma^rs in India and how many of them arc Indians 1

(/) Did Government make any provision for the retrenched ofi(io<3r in any 
chemical or industries department of the Government of India ? If not. why 
not ?

iy) Is it a fact that at the time of the last retrenchment the Honourable 
th  ̂Finance Member gave an assiurance that retrenched officers would bo given 

first chance of reappointment when vacancies occnt ? If so, wif! Goverarnent 
be pleased to state how many vacancies in the grade of Assay Masters occurred 
since the post of the Assay Master in the Bombay Mint was retrenched and the 
8erviĉ .s of the incumbent of the post were dlsfx̂ iised with ?

The H o n o u r a b le  S ir  ALAN PARSONS : (a) The post of Assay Master, 
Bombay Mint, was abolished as a measure of retrenchment.

(6) The incumbent was retired on compensation pension under the re- 
trttochmeitt terms.

{c) and (/). The retrenched officer was appointed to the Assay Office 
in January, 1920. He could not be given other employment because no 
suitable appointment was available.

{d) and (e). Tte post in question was the only post of Assay Master. There 
is now only one superior post in the Department. The designation of this 
post is Chief Asssyer, Bombay Mint, and the preaent incumbent is an Indian.

{g) As the only post of Assay Master has been abolished there have been 
no vacancies in that grade. Consequently any assurance which may have 
been given regarding the reappointment of retrenched officers does n^t i^pply 
to this case.

R eserve B ank  of In d ia .
186. T h e  H o n o u r a b le  M r. JAGADISH CHANDRA BANERJEE :

(a) Will Government be pleased to state when the Reserve Bank will be 
artdbliBlied in India.

(6) WllWi wfll the shai^ of the Reserve Btmlt be p i a ^  in the maiiMl ?
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(c) Will Oovemment be pleased to make a atatenaent aa n^gatds the 
4UMHgements that are being made by th^m for setting up the Bank ?

T h e  H o n o x jr a b le  S ir  ALAN PARSONS : (a) and (6). I am not yet in a 
position to make an announcement.

(c) The detailed arrangements for setting up the Bank are under active 
investigation and are now in a fairly advanced stage of preparation. A senior 
officer has already been placed on special duty to see to their completion, so 
far as that is possible before the Central Board is actually constituted.

R esponse  to  th e  Sa le  of  T r e a s u r y  B il l s , e t c .

187. The HoNOUHABLij Mr. JAGADISH CHANDRA BANEItJEE :
(a) Will Government be pleased to state the condition of the response to the 
Treasury Bills sales, particularly to the intermediates of three moivths’ bills, 
^ e  tenders for which were opened on the 24th July last ?

(b) What was the average rate of accepted tenders and what was the 
amount fetched by the sale of three months’ intermediates from the 18th to the 
23rd July last ?

(c) Will Gtevermnent be pleased to state why the sale of intermediate 
bills from the 25th to 30th July last was announced at Rs. 99-12-6 ?

T h e  H o n o u r a b le  S ir  ALAN PARSONS : (a) and (6). Rs. 2,14,75,000 
were offered. Tenders at Rs. 99-12-3 and above were accepted in full, 
and then at Rs. 99-12-0 were allotted approximately 75 per cent. The average 
rate of accepted tenders was 15 annas 7 pies per annum.

In the week from July 18th to 23rd, 23 lakhs of intermediates were
sold.

The Honourable Member may like to know that this information always 
appears in the leading newspapers the day after tenders are opened.

(c) The rate for intermediate bills is fixed slightly higher than the tender 
tate of the previous week.
R e p o r t  on  th e  E conom ic S u r v e y  of  I n d ia  b y  P ro fe sso r  B o w l e y  a n d

Mr . R o b e r t so n .

188. T h e  H o n o u r a b le  M r. JAGADISH  ̂CHANDRA BANERJEE : 
<t») Will Government be pleased to state what effect they have given, or 
propose to give, to the Report of the Economists, Professor Bowley a^d 
Mr. Robertson, who name out to India at the invitation of Government ?

(5) What was the total cost of the economic survey made by these two 
economic experts including their honorariuni ?

(c) Will Government be pleased to lay on the table copies of the Report o f 
Professor Bowley and Mr. Robertson and fix a date for the discussion o f the 
report in this House ? If not, why not ?

T h e  H o n o u r a b le  S ir  ALAN PA^ISONS : (a) The report is still under 
departmental consideration.

f6) About R s. 83,000.
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(o) Copies of the report were supplied to Members of both Houses last
April. I do not think that any useful purpose would be served by discusfling 
the report at the present stage, but it is of course open to the Honourable 
Member to table a resolution on the subject if he wishes to do so.

F ix a t io n  of  pr o p e r  St a n d a r d s  op  J u t e .

189. T h e  H o n o u r a b le  M r. JAGADISH CHANDRA BANERJEE: 
(a) Will Gk>yernment be pleased to state what steps they have taken for the 
fixation of proper standards of jute on which there is an excise duty ?

(6) Has the attention of Government been drawn to the following 
observation of the Central Banking Enquiry Committee : In yiew, how­
ever, of the great importance to the produce, the standards should be fixed as 
early as possible and we further recommend that the Local Governments con­
cerned should take prompt steps for the fixation of proper standards of jute ? 
If so, how have they given effect to this part of the Report of the Central 
Banking Enquiry Committee ?

T h e  H o n o u r a b le  K h a n  B a h a d u r  M ian  S ir  FAZL-I-HTJSAIN : 
(a) and (6). Government are aware of the Central Banking Enquiry Committee’s 
remarks regarding the fixation of standards of jute. This question, among 
others, was examined by the Bengal Jute Enquiry Committee, and I woujd 
invite the Honourable Member’s attention to the resolution of the l^ocal 
Government, dated the 12th February, 1934, in which they say that the various 
recommendations of the Committee are being considered.

I n d ia n  T r a d e  Com m ission er  in  I t a l y .

190. T h e  H o n o u r a b le  M r. JAGADISH CHANDRA BANERJEE :
(a) Will Government be pleased to state the necessity for the appointment 
of an Indian Trade Commissioner for Italy ?

(6) What are the qualifications and what will be the remuneration of 
the officer appointed ?

(c) Will Government be pleased to state the nature and the volume of 
trade Italy has with India and vice versa ?

{d) What are the Italian articles or goods that India consumes ?
(e) Will Government be pleased to state the names of the Indian articles 

or raw materials that are consumed by Italy and the wnount of annual exports 
of such articles to Italy for the last five years ?

T h e  H o n o u r a b le  M r. T. A. STEWART : (a) The proposed appoint­
ment of an Indian Trade Commissioner in Italy forms part of the scheme 
for the appointment of Indian Trade Commissioners abroad, the necessity for 
which is set forth in the Proc^dings of the Meeting of the Standing Finance 
Conmiittee held on the 16th January, 1930 (Volume IX, No. 13).

(b) The officer selected for the post was recruited through the Public 
Service Commission in 1931 in view of his business experience. He has since 
then been under training in the Commercial Intelligence and Statistics Depart­
ment, Calcutta, and in July last proceeded to London to receive further train­
ing in the Trade Department of the High Commissioi îr’s Office for fofUf montiis.
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On appointment as Indian Trade Commissioner he will receive the following 
remuneration:

Pay—£1,000—50—1,500 a year.
Representation allowance— £̂250 a year.
House rent allowance—£150 a year.

The question of granting him compensation on account of the depreciation 
of sterling in relation to the lira is under consideration.

(c), (d) and (e). The information desired by the Honourable Member 
will be found in the Annual Statement of the Sea-borne Trade of British India, 
copies of which are in the Library of the House.

T h e  H o n o u r a b le  S a iy id  RAZA ALI : What had this officer been doing 
since 1931 when he was appointed ?

• The H o n o u r a b le  M r. T. A. STEWART : He has been, as I said, in the 
Office of the Director General of Commercial Intelligence and Statistics in 
Calcutta.
T k a n spb r  o f  th e  I m p e r ia l  I n stitu te  o f  A g r ic u l t u r a l  R e se a rc h  prom

PusA to  D e l h i .
191. The H o n o u r a b le  M». JAGADISH CHANDRA BANERJEE:

(a) Will Government be pleased to state whether Grovemment have definitely 
decided to remove the Pusa Agriculture Institute to New Delhi ? If so, when 
will the removal begin and what will be the cost of such removal ?

(6) Where will the Institute be located in New Delhi ? Will new 
buildings be erected for the purpose ? If so, at what cost ? Will there be 
sanitary arrangements such as pipe water, electric lighting and underground 
drains in the locality where the Institute will be l^ated in the suburbs of 
Delhi ?

(c) Are the exp^aaes of the said Institute at Pusa entirely borne by the 
Government of India ? If so, what is the amount spent annually for the 
upkeep of the Institute ? Do the Government of Bihar and Orissa contribute 
any money towards the annual expenditure of the Pusa Agricultural Institute ? 
If so, what is the amount ?

(rf) Will Government be pleased to state why do they contemplate 
removing the said Institute to New Delhi ?

(e) Have Government consulted the non-official bodies in Bihar and 
Orissa as well as the Government of Bihar and Orissa ? If so, wiU 
Government be pleased to lay on the table the views of the different non­
official bodies and of the Local Government of Bihar and Orissa on the 
proposed removal of the Pusa Institute to New Delhi ?

(f) Have Government considered the inconvenience to the research work 
of the students of otiier provinces owing to the ctimatic oonditions in th« 
capital of India ? If so, what are the Government’s reasons in favour of 
the removal ?

The H o n o u r a b le  K h a n  R a h a d ir  M l^n S ir  FAZL-I-HUSAIN :
(a) Y^, the work of removal will start very shartly. The «ost of transfetring
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aftd equi{>metit from Pusa to the site near Delhi is estimated at about 
Rb. 2  ̂lakhs.

(b) The Institute will be located within 12 miles of New Delhi. The 
cost of the new buildings, which will befitted with all neoe^ry conveniences, 
such as electric lighting, pipe water, etc., is estimated at about Rs. 29 lakhs.

(e) Yes. The annual expenditure of the Institute varied from year to 
year, but in 1930-31, when the Institute had its full complement of officers, 
its recurring expenditure was about Rs. 9 lakhs. No contribution is made 
by the Government of Bihar and Orissa towards the expenditure.

(rf) and (/*). I would refer the Honourable Member to my speech on Mr. 
Hossain Imam’s adjournment motion on thfe subject of the removal of the 
PuBa Institute on the 9th August, 1934.

(e) No. The Institute is a Central Institution and the question of its 
removal is primarily one for the Government of India to decide. The Local 
Government will be consulted as regards the disposal of the buildings and the 
estate at Pusa.

T he H onourable Mr . HOSSAIN IMAM : Will the Honourable Member 
enlighten the House as to what is the expenditure now after retrenchment ?

TfiE H onourable K han B ahadur  Mian Str FAZL-I-HUSAIN : If 
you will kindly put in a question I will get out the figure.

The H onourabi,e Mr . HOSSAIN IMAM : I do not find that the question 
asked for the expenditure before the retrenchment.

T he H onourable K han B ahadur  Mian  Sir  FAZL-I-HUSAIN : Then 
you have got some additional information !

P robationers in  the T raffic D epartm ent of the Calcutta Port
Commissioners.

192. T he H onourablk Mr . JAGADISH CHANDRA BANERJEE: 
(o) Is it a fact that the Commissioners for the Port of Calcutta recruited in the 
year 1929 a few probationers in their Traffic Department in order to train them 
for officers* posts ? If so, how many were altogether recruited and to 
what different nationalities, castes and creeds they belong ? What are tiie 
qualifications of each of them ?

(b) Is it a fact that the selected candidates from all over India who apfdied 
for appointment as traffic probationers were asked to appear before a board 
for the final selecticm and that they were paid second class railway fiares from 
their respective stations to Calcutta and back ?

(c) If so, how many of the candidates from the mofussil were granted inter ­
views and what was the amount spent on their travelling expenses ?

(d) Is it a fact that these probationers since the completionof their period 
of training in 1932 have up to now been neither provided with suitable posts 
bvr have they been confinned in the services for which they were recruited ?

(e) Is it a fact that after these probationers had oomplete l̂ their period 
o f twining there were vacancies in the s«iior tank df the Port IVust Services 
b y the ereation of new posts or otherwise, botii in th« traffic and oth^r
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depAiteiiBnts and that subh posts were filled either by persons holding 
gubordinate and clerical posts or by outsiders ? If so, why so ?

The H o n o u r a b le  Mr. T. A. STEWART : The information asked for 
is being obtained and will be supplied to the Honourable Member in due 
course.
P ost  of  Su p e r in t e n d e n t , L a n d s  a n d  E states  D e pa r tm e n i ', u n d e r  t h e  

Ca lc u tta  P ort  Co m m issio n ers .

193. T h e  H o n o u r a b le  M r. JAG ADI SH CHANDRA BANERJEE • 
(a) Is it a fact that towards the end of 1933 the Commissioners for the Port 
of Calcutta filled an appointment in the senior scale in their Lands and Estate  ̂
Department ?

(6) If so, what scale of salary has been fixed foi’ that appointment and 
yhat was the scale of salary fixed for the former incumbent of the post, i.e., 
the Superintendent, Lands and Estates, who was in charge of the section ?

(c) What qualifications and special training does the newly appointed 
candidate possess ? What were the qualifications of the former Superintendent, 
Lands and Estates ?

(d) Was the vacancy at all advertised ? If so, where and how ? If not, 
why not ?

{e) Is it a fact that during 1932 the Port Commissioners appointed two 
audit inspectors on a much lower scale of salary than what used to be 
previously attached to the post ?

T h e  H o n o u r a b le  Mr. T. A. STEWART : The information asked for 
is being obtained and will be supplied to the Honourable Member in due course.

R b sbaro h  Sc h e m e s  Sa n c tio n e d  b y  th e  I m p e r ia l  Co u n c il  of A gricut.t u r a l
R e se a r c h .

194. T h e  H o n o u r a b le  M r. JAGADISH CHANDRA BANERJEE :
(a) Will Government be pleased to state the names of the diflferent schemes of 
research which have been sanctioned by the Imperial Council of Agricultural 
Research during the last two years ? Will they be pleased to state the names 
of the provinces or Indiaii l^tes where such researches are being carried 
out ? Will they be pleased to state the amounts sanctioned for each of such 
researches ?

(b) Will Government be pleased to state the schemes of researches which 
have been sanctioned during the last two years with the names of the pro­
vinces or states where researches have been proposed to be imdertaken but 
for which funds have not yet been made available ?

T he  H on ou rable  K h a n  B a h a d u r  M u n  Sir  F A Z L -I-H U S A IN  :
(a) and (6). Statements are laid on the table.

QUBSTIOM AND AllTSWtRS. 636



536

Statementtlunoingresearch*chemu»atution«dand finqneti ^ th e
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Sebem»,

1. Sohomo submitted by the Im- 
perid Myook»iit» Pd*i  ̂
rowaroh on "moaaio” and 
other owe dieeaaes «t Pdml

2. Grant for the Government of 
Hi» HigfaneM the Mahmja of 
Mywre of Ba. 21.000 apmMl 
orer a period of five yem  far 
the brewing of thick canea.

3. Chief Boonomiat. (Ehquiiy 
into i}» eoat of pvodnetion of 
wops in the principal sugar* 
can© «nd oottoo traols in India 
and cost of meetings.)

4. Scheme for the establishi
of a new bianoh of Agrioaltumi 
Meteorology (under toe Indian 
Mrteopologioal Department at 
Poona).

fi. Experimental consignment of 
r o a ^ s  to the Kmpii« liar, 
ketmg Board.

6. Scheme for the constitotfon of 
a Statistical Section mider the 
Imperial Council of Agrioal-

Research as the naclens

i A s M i i S S r  ““
7. Appointment of Veterinary In- 

’̂̂ l^igation Officers in provinces 
(R*. 4„60,000) spread over five 
years in each province.

8. Appointment of Statistician for 
tfe compilation of certain sta- 
U«I0B soUting to fMding a<mlM, 
«tc., in militory dairies.

Tot4d

9. Scheme for a research and test­
ing station for the indi^mons 
fiysiem of gur and sugar maxko* 
future, draWn up by t̂ ie SugM 
Teoftaologirt, Imiieri«lCooBcll 
'• f Agricultural Pesearph.

10. Indiii.n Rugar Trad.- Infonna- 
tion Service.

11. iiiqiiliy into the production of 
•ogBjr-cano and cotton crops 
and cost of meetings (R*. 
4,42.700) spread over ' ^  
ypara in each province.

Madms.

^̂ 000

50.000

fiS.tOO

6o,ooa

fi0,000

,̂700

Bombay.

9,620

60.000

09,620

87,606

United Bihar
Pro­ Ponjab. aqd

vinces. Oriasa.

Schemes edand

60,060 JSO.OOO

60,000 60,000 60̂ 000

60,000

Schemes sMumed oM

62,800 67^ 87,100



Imperial Council of AgHcuUknil Reudrek in 1932-33 and 1 9 3 3 ^ .

• QTTBBTIOW8 AKD AlfSWBItS. 557

CMitn]
Pk>.

▼iifoet.
AfHMn. BumiA.'

North-
Wegt
Fontier

Pro-
▼inoe.

H jd » . Mysore. Baroda.
Central
Govoni-
ment.

Imperial Council 
of Agrioultural 

Re^reh.

ftnanMi in im - i33,

•• 66,000
(3yf>ar»)

•• •• 21,000 
(6 years)

•• ••
«

66.000
(Syoars)

68.800
(Hye»n)

•• *• 36.000 
(3 years)

50.000 50,000 60,000

7,800
i2yoa,M)

60.000 50.000 60,000 21,000 1,21,000 1,11,600

financed in 19S3-S4.

1,67,880 
(6 yeart)

84,100

16,000 16,000 16,000 20,000
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Schemp. MadfM, Bengal. Bom1»y.
United
Pro-

yinoes.
Ponjab.

Biha«

OriM.

12. Applioation from the Director, 
Imperial Institate <4 Agnoul- 
ttml Beaearoh, iNiw, for s  
m n t of R«. 87,000 roread over 
nve years for reaearon work on 
the metioB of mgar-oam at 
the Imperial Oane-broeding 
Station, Coimhatorp.

13. Beaearah on migar and Sum- 
caoe Besearoh Btatioo OEU.
i^asjoo).

1,80,100 
(6 years)

1,01,800 
(6 yean)

1,83,000 
(6 years)

14. Oenot to Prinoipal, Agfa 64,600
fS

into the rasts of wheat and 
barley.

16. Award of a prize for a bone 
omaher. ••

16. Grant to Ponjab Ooremment 
for Looast researoh.

11,800
( 2 y ^ )

17. Qrant io the Goremment of 
liUdxM for reMMuoh work on 
potatoefl.

20,000 
(6 yean) 
•

•• ••

18. Fruit reeoaroh sohemet 
(Ha. 4,75*200).

66,100 
(6 yean)

67,000
(6yeaw)

9 0 ^
(SytM.)

1,60,800 
(c y»Ti)

11,100 
<6 yean)

90,000

19. Grant to Hit Exalted Highness 
ihe Kizam*fl Qotmment fOr 
improvement of the oaator 
crop in India.

• • * “ • • • •

80. Sahame from the Government 80,100 • a
into the most mitable and 
eoooomio methodi of oombai- 
ing dllfeimit typm oi p m itk

QOQQWVsnUy with e ŝpejrivmW 
to determine whether oertaio 
mineral defloienoies tend to 
lqi«ir animal reaistanoe to 
pa«Mitieiirfeoti<m.

\»yean|

21. Grant to the Goremment of 
Bombay of £600 (Bs, 6,661)

B. N. Uppal, Plant Pkthologi^ 
to. Qovemment to foreign
S sS ew ^  pUnte***  ̂ ▼arioqs

6,100 
(1 y w )

TotiJ 2,88.W n.wo 1.844W0 8,69,000 2»48»40O w v o o
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Central
Pro-

vinoes.
AMam. Bnrroa.

financed in 1933.34-contd,

«J.aoo

48*000 
(6 yeore)

48.000

North.
West

Frontier
Pro.
vince.

Hydera-
bad.

S2^
<8.W)

48,800 16,000

Baroda.

16,000

Central
(iovem-
ment.

37,000 
(6 ycati)

37,000

Imperial Connoil 
of Agricultoml 

Researoh.

7,000 
(The p e ^  c m  

tiiis ezpeo> 
ditms la to bo 
spread it not fixed.)

98,480
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Lut of 9ehemea tanciioned by thf Imperial Goaneil of AgricultHrtU RtMorch, but awaiting
provmoft of funda.

Serial
No.

Schemes Cost. Provinoo,

10

11

12

13

14

15

Tobaooo Expert for Bengal (5 years)
Tobaooo £ x ]^ t for Madras (6 years)
Tobaoco Expert for Punjab (2 years)

Application from the Qo\ernment of Bombay 
for a grant for research in sheep-breeding 
(for 10 years)

Application from the Government of AiiBam for 
a grant for investigation in fruit oaltiva- 
tion in Assam

Appiioation from the Qovemmentof Bragal for 
a grant of Rs. 65,579 for research into dis- 

of poultry in Bengal

Research in the C3rtolqgioal study of Indian crop 
plants (6 yeais)

Scheme for the investigation of tuberculosiB 
and Johne*s disease among animals

Application from the Goveimment of Madras for 
a grant for research in oil seeds in Madras 

Scheme for conducting research in warble flies 
at the Muktesar Institute at a cost 0f

Application from the Government of the United 
Provinces for a grant of Rs. 38,566 for 
research on sunn hemp

Animal nutrition research scheme, Bangalore

(in) Value of oil cakes and oil seeds fot working 
bullocks

(it;) Extension of laboratory facilities 
Extension of sewage farm investigations with 

special reference to papaya and plantain in 
cultivation (3 years)

Scheme by Dr. P. E. Lander for determining the 
feeding values of certain food grains, oil 
seeds and oil cakes for working bullocks and 
dairy cattle ..

Statistical basis of the estimates of production 
of crops in India . . .. ..

Feeding values of oil-seeds, cakes and other 
concentrates to milch animals

Rs. 

a ,33.150

85,122

37,424

65,579

25,830

2,00,000

57,100

32,400

34,266

45,490
23,100

18,340

38,570

5,000

46,530

r Bengal.
< Ma(^as.
[Punjab.

Bombay.

Assam. *

Bengal.

Madims.

Imperial Institute 
of Vetoinary
Research, Muktesar.

Madras.

Imperial Institute 
of Veterinary
Research, Muktesari

United Provinces.

Imperial Institute 
of Agricultural 
Research, Pusa.

Do.
Do.

Mysore. .

Punjab.

Imperil Goiiiidil 
of Agricultural 
ResettWh. ‘

Pusa.
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oa/neHoi^ by the Imperial Council of AgricuUural Reseof^, but awaiHng 
provision of fmda—contd.

Serial
^9.

Schomes. Cost. Province.

16

17

18 

19

4W)
21

22

23

24

26

26

27

Dr. Pori’s sohenM for work on the sUpdardm- 
of pkyaioo-ol^mical singk  ̂ value mea­

surements mqet suitable Indian soib 
years) .. .. .. ,.

Applioation from Dr. Thapar for investigation 
into helminthiasis of cattle, sheep, etc.

Application from the Gk>vemment of Madras for 
a grant for research on rural pisiculture

Applioation from the Bihar and Orissa Gk>vem- 
ment for a grant for research on the econo­
mic of irriffation from tube-wells ..

Applioation from the Government of Assam for 
a grant for a scheme of cattle nutrition

Punjab Qovernment scheme for the installation 
of wheat milling and baking laboratory 
at Lyallpur.

Study of the composition and nutritive value 
of milk of the cow, buffalo and goat

Research into the indigenous drugs of India 
with special reference to the toxicology ..

Scheme for the development of methodology in 
rural research by the Viswa Bharati Insti­
tute of Rural Reconstruction SriniketMi (3 
years)

AppHoation from the Gk)vemment of Bombay 
for a scheme of poultry breeding research in 
Western India

Af^oation from the Government pf the North- 
West Frontier Province for a grant for a 
sugar-cane researoh scheme

Applioation from the Goverktment of Burma for 
a scheme of research into parasites to control 
the beetle pest of sugar-cane in Burma

Rs.

13,500

19,790

47,660

73,680

69,788

22,300

50,688

73,080

18,750

13,045

64^50

11,200

Punjab.

United Provinces. 

Madras. *

Bihar and Orissa. 

Assam.

Punjab.

Pusa.

Madras.

Bengal.

Bombay.

North-West PVontier 
Province.

3urma.

R esearch  Schemes Sanctioned  b y  the iBfPSRUL Council of AaRicuLT^RAL
R esearch .

196. The H onourable Mr . JAGADISH CHANDRA BANERJEE :
(a) Will (Jovemment be pleased to state the names of the different schemes 
of researches which wer« not approved with the names of the fvovrnfm 
the names of the research laboratories which submitted such schemes to the 
Governing Body of the Imperial Council of Agricultural Research ?

(b) Will Government be pleased to state the percentage of schemes sub­
mitted by the Madras Gov^nment and approved and the percenti^ges of 
schemes submitted by each of the other provinces and approved ?
MU7C3 o
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(c) Is it a fact that schemes of research submitted "by other provincial 
Govermnents are not considered till a similar research scheme with minor 
additions and alterations are received from the Madras Grovernmeiit f If sô  
why ?

T h e  H o n o u r a b le  K h a n  B a h a d u r  M ian  S ir  FAZL-I-HUSAIN:
(a) and (6). Statements are laid on the table.

(o) No. It is not clear whAt the Honourable M^nbei has in mind and 
wliat it exactly is with whidh he is not satisfied. If he were to a}>pri0e me of it̂  
I win be gla4 to look into it. I am sure he does not wish me to f̂ tart a fishing 
enquiry.

List of schemes not approved pythelmperial Council ^gricaUurQl Research.

fittU
No.

Sohemes. Province. Research laboratory.

{ly-^During 1929,

1 FinuioiAl aMistanoe to the X»tioiutl Hoirse 
Breeding and Show Society c/l India.

{l\)^During 1930.

Delhi. ’ * * T'

2 Appointment of Research Officer mt the 
impeiml InBtitate of Veterinary Re- 
seaivh, Mnkte0ar» to investigate into 
contagious abortion among domestic 
animals.

Gentfml Govenuneoit.. lo^etial Institute of 
Veterinary Research, 
MuXtesair.

8

A

App<rintment of a Research CfB<3er for 
eqnine diseases at the In^rial Insti* 
inte of Veterinary Research.

Do.

Pi*AirinAAB

Do.

4
in the Central Provinces.

A ruyii4v09
Government.

... t

5 Application for a grant-in-aid towards 
experiments in the utilisation of sewage 
for mannrial purposes by different 
methods conducted by the Nagpur 
mnnicipality at the sewage farm.

Do.

6 Financial assistance to the National 
Horse Breeding and Show Society of 
India.

Delhi. -----

7 Application from the United Planters* 
Association kA Southern ]^dia» Madras, 
for a grant in connection with the cam­
paign against the coffee berry borer, 
SUphanoderes Uempei.

Madras Government.

P AwM  of a prize of Rs. 1 lakh for mgar  ̂
cane cruBher.

Inip0rial Connoil of 
A^cult^ral Re­
search.

V ...»
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U$̂  <>f wihefni8 n0l appri>vid hy Imperil Omncil of AgtieuUwai lUHtnroh-̂ t̂Onid,

Serial
No.

Sohemes. Province. Research laboratotyl

{lll)—>During 1931,

0 Experimenta on mannring and marketing 
new types of bari^y.

United Provinces.

10 Central Government.

11 Production of agticoltural cinema films 

(IV)—i>vrin  ̂ 1932,

Imperial Cbunoil of 
A^qultural Re­
search.

12• Research work on plant physiology United Provinces .. Benares University.

13 Studies on eleotrocnHnre MyBorD Indian Institute of 
Science.

U Marketing of the ground nnt crop of the 
South Aroot Dikriot.

Madras Annamalai Univenity.

16 Work on the photo-ohemioal aspect of the 
nitrification in soils.

United Provinoes .. Allahabad U niver^.

16 Research on the destruction of insect pests 
and harmful bacteria with the aid of 
ultra-sonic waves.

Do. Do.

17 Investigation of the traffic of live-stock 
through Bihar and Orissa.

Bihar and Orissa. ....

18 Research on diseases of poultry Imperial Council of 
Agrieultural Re* 
search.

. . . .

19 Development of R. E. I. Dairy of Radha> 
swami Sat Sai^h Sabha, A ^ .

United Provinces.

20 Equipping the, Allahabad Agricultural 
Insutute,

Do. ....

21 Application from Mr. A. R. Srinivasa Rao 
for conducting certain experiments in 
sugar-cane.

Madras. • • « « •

22 Sugar-cane insect pests scheme Government of India, ....
23 Sericulture scheme .. Madras. -----

24 Water requirements of crops scheme Punjab. . . . .

25 Improvement of the tea industry Do. ....
26 Experiments on tioctors at the Pusa farm 

(Vy—DuHngim ,

Government of India. . •. •

27 Application for enqniry into minerals in 
pastures and fodders and study of mine­
ral requirements of cattle (Rs. 26,520 

1 for three years).

Government of India.

0 2
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LiH q/̂9Gkm  ̂ftpl appr6ved Ihe Jmperiai Counfil qf Agricultural

6ec^
No.

Sqhemes. Province. Researoh laboratb^^

(V)—Dtifing 1933—contd.

28 Introduoing blood analydfl in animal nut̂  
rition work (iU. 32,766 tor three years).

Government of India. . . . . . .

29 AppUoation for a grant of Rs. 82321 spread 
over a period d  10 ysajcf for rm^roh i* 
goat-breeding.

Bombay. ....

30 Applioation from the Director of Agricul* 
tare, Bombay, for a grant of Rs. 2,000 
for a scheme lor holding an all-Indi  ̂
mango show in Bomlbay.

Do. .... 1

31 Ap|4iDatioii horn the Director, Zoolqigiosl 
Survey of lndia> for a grant of Ks. 1,500 
for one year fpr carrying out investiga- 
tioQS oa the plant galls of India by Kir. 
M. S.Mani.

Government of India. • ̂

92
tion of medioiiial plants in the Punjab 
at a cost not exceeding Rs. 70,470 
spread over a period of five y e ^ .

Punjab.

33 Application for a grant of Rs. 1,01,970 
spread over a period of five years for 
investigation into tp̂ igepifMis. drug.

effective expai3|sion as agricultural crops.

United l^vincM.

34 Applioation from, the OwiSAdp^listoatlon 
for research wotk into the selootion of 
the most suitable breed or breeds of 
Indian cattle, Cooi^.

Coorg.

Statement showing the percentage of research schemes (approved by the Imperial C^ncH of 4 ^ *  
cultural Research for each proviince tQ ^  tokU </ achppiê  evlmiU^ it.

Percent.
Madras 75 (16 out of 20).
Bombay 88-2 (15 out ol 17).
Bengal 100 (20 out of 20),
United Provinces 70*8 (17 out of 24).
Punjab 84^2 <16 out of Id).
Buma 100 (5 out of 6).
Bihar and Orissa 92-3 (12 out of 13).
Central Provinces 71-4 (5 out of 7).
Assam 100 (6 Qut of 6).
North-West Frontier Province 100 (2 out of 2).
Hyderabad 100 (dptit of 3)-
Mysore .. $7-6 (7 w to !$ ) ,
Baroda 100 (1 out of J).
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SIKIBMTAOS of EltPUJYKlES IN THB iMPSmiL C oim oit. OF AOBICtTLTUBAIi
R essabch  from  THB MADRAS Pbesidbn cy .

. 196. T h e  H o n o u r a b le  Mk. JAGADISH CHANDRA BANERJEE :
Government be pleased to state tte percentage of employees in the Imperial 

Cbtocu of Agnctiltural Research Departmi^ from the presidency of Madras 
and the percentage of men from each of the other provinces drawing Rs. 100 
per mensem and above ?

T h e  H o n o u r a b lb  K h a n  B a h a d u r  M ian  S ir  FAZL-I-HUSAIN : 26 
per cent. A statement is laid on the table.

StaUment showing the p^kieMage of em p^ees under the Irhpetial Council of Agricultural 
Research from Madras and other provinces drawing Rs, 1,00 per mensem and above. 
Province. TotaJ No. 66.

Per cent.
•Madras 25
Bombay 
Bengal
United Provincea 
Punjab 
Burma
Bihar and Orisaa 
Central Provinces 
Assam
North-West Frontier Province 
Others (three £hiropeana and two Baluchis)

1-8
7 1

14*2
42-6

N am es of E mpix)y e b 8 u n d e r  th e  I m p e r ia l  Cou n cil  of A g r ic u l t u r a l  
R esearch  e n g ag ed  in  R eskab ^̂h  W o r k .

197. T h e  H o n o u r a b le  M r. JAGADISH CHANDRA BANERJEE; 
WiU Government be pleased to state the names of the employees under the 
Imperial Coimcil of Agricuitural Research engaged in the research work 
sanctioned by the Imperial Council of Agricultural Research with the names of 
the provinces to which they belong ? If not, why not ?

Thje H o n o u r a b le  K h a n  B a h a d u r  M ian  S ir  PAZL-I-HUSAIN : A
statement is laid on the table.

St^ment showing the names of the employees under the In^p^rial Council of Agricultural 
Research engag^ in the research work sanctioned by the Council with ihe names of 
provinces to which they belong.

Serial
No. Names.

Province to which 
they belofl%.

1 Mir. Ji. C. SrivasUra, Sugar Tecftholbgist  ̂ Gouninil United IWVindtoSi

2
of Agriooltur^ Reseairoh.

Mr. Ĵ [. Vaidyanathanv Statistician, tmperial Council o f 
; Agdeultur^ilieiaefl^h.

Mladras.

Mî . R. t). ChiiBf Eei^notoist, Impi r̂iol Council ef 
Agricultural Rmarch.

Punjab.

HIM', II hit ------
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SUUement shotuing the ncnma of the employees under tfu Imperial Oounoil of AgtieuUUfd 
Research engaged in the research work aanctioned by the Council with the names qf the 
provijices to which (hey beiong—oontd.

Serial
No. Namefi.

Provinoe to wluoh 
they bekmg.

4 Bao Sahib Y. Ramohandra Rao, Locust Research Ento> 
mologist. Imperial Counoil of Agricultural Begearoh.

Madras.

6 Dr. K. R. Karandhikar, Assistant Locust Research Entomo­
logist.

Bombay.

6 Blr. K. D. Baweja, Locust Research Assistant Punjab.

7 Mirza Ahmad All Khan, Locust Research Assistant Baluchistan.

8 Mr. D. R. Bhatia, Ijocust Research Assistant Punjab.

9 Mr. A. C. Sen, Locust Research Assistant B«igal.

10 Mr. M. Taqi, Locust Research Assistant Punjab.

11 Mr. K. P. R. Kartha, Statistical Assistant, Imperial Counoil 
of Agricultural Research.

Madras.

12 Mr. A. M. Livingstone, Marketing Expert, Imperial Council 
of Agricultui^ Research.

European.

N aming op R oads in  Nuw  D e lh i.

198. T he H onourable Mr, JAGADISH CHANDRA BANERJEE : 
Is it a fact that all the main roads in New Delhi have been named in commemo­
ration of the names of higher European officials of tlie (Jovemment of India 
from the Governors General to Chief Engineers and even State officers ? If 
so, will Government be pleased to state how many main and important roads 
in New Delhi have been named in commemoration of the names of Indian 
officials who held posts of Executive Councillors, High Court Judges, Secre­
taries to the Government of India and other similar posts imder the Govern­
ment of India ?

T he H onourable K han B ahadur Mian  Sir  FAZL-I-HUSAIN : Moett 
of the main roads in New Delhi have been named after persons who have left 
their mark upon the history of India, Indian and European. A list of the 
main roads in New Delhi haa been placed iA the Library of the Hou^e.

T he H onourable Mr . JAGADISH CHANDRA BANERJEE : h it  a 
fact that a small by e-lane has been named Atul Grov6 in niepiory of the ser­
vices of Sir Atul Chatterjee, Member in ohiM̂ ge of the Department o| Indus­
tries and Labour and Public Works ?

The H onourable K han B ahadur Mian  S ir  FAZL-I-HUSAIN : Tliat 
particular case will need inquiry.



i QUESTIONS AND ANSWERS. B47

The IJONOVIIABUC Mr . JAGADISH CHANDRA BANERJEE: Will 
Govjernnu* !̂ be pleased to state the reasoiiB why a big and iiriport̂ int. thorough­
fare h^s be^n named afi Keeling? Road in memory of the Chief Engineer of New 
Delhi, as against î  tul Grove in memory of a Member of His Excellency the 
Viceroy's Council ?

T he H o n o u ra b le  K han  B a h a d u r Mian S ir  FAZL-I-HUSAIN : It i f  
impossible for me to answer such questions without going into each individual 
cafee and finding out reaiions for the names that were given at the time. If the 
Honourable Member is really interested in this fascinating subject the l>eet 
thing forhim wouldbeto prepare a carefully considered scheme for r e -D A m in g  
these roads and approach the right authority, which I underatand is the 
municipality of New Delhi, to see what can be done.

T he H o n o u ra b le  Mr. JAGADISH CHANDRA BANERJEE : Is it a 
fact that a big important thoroughfare has been named as Hailey Road in 
memory of Sir Malcolm Hailey, an ex-Member of the Executive Council of His 
Bxcellenoy the Viceroy ?

The H o n o u r a b le  K h an  B a h a d u r M ian S ir  FAZL-I-HUSAIN : I can 
tell you about one thing, Sir,— t̂hat I have not seen any road associated with 
my name. (Laughter.)

T hb H o n o u r a b le  M r. JAGADISH CHANDRA BANEBJBE: Will 
ttie Government be pleased to state why important l^ioroughfaws--—^

T he H onourable the PRESIDENT : You have put a sufl&oient number 
of supplementary questions. Will you please proceed with the next question ?

T he H onourable Mr. JAGADISH CHANDRA BANERJEE : It is an 
important question. May I give notice of it, Sir ?

T he H onourable the PRESIDENT : Yes.
T he H onourable R aj B ah adur  L ala MATHURA PRASAD 

MEHROTRA : Will Government be pleased to state if the Indian Members 
of the ̂ Jxecutive Council have left no mark on the history of India ?

T he H onourable K han B ahadur  M ian Sir  FAZL-I-HUSAIN : That 
again is a subject which one would feel very anxious to study carefully before 
giving an answer.

The H o n o u ra b le  Mr. JAGADISH CHANDRA BANERJEE: Will 
Goyernm^nt be pleased to state why important thoroughfares have not been 
named after Lord Siriha, Sir Bhu^ndra Mitra, Sir Brojendra Mitter, Sir 
4Ji Imam, Sir Muhamniad Shaft and other distinguished Executive C<I>tindl 
Members of His Excellency the Viceroy?

TijB H o nou iuble  K han B ah adur  M ian Sir  F ^ Z L - I -H U ^ t N ; 
should the Honourable Member consider that the future iextenjBipn (if Neiff 
Delhi will not admit of these names being immortalised ?

T he H o n o u ra b le  Rai B a h a d u r L a la  MATHURA PRASAD 
MIMROTRA : Will Government be pleaieed to consider bVer the iiiatt^r and 
name some of the roads after official and non-official Indians as ?

T he H o n o u ra b le  K han  B a h a d u r Mian S ir FAZL-I-HUSAIN : Does it 
mean Member  ̂ of this Council as w ^  ?



Honourabl® R ai Bahaduk Lala MATHURA PRASAJO 
H dtl^OTRA; it is too much to expect this from the Government! When 
.1 put the questioa I was talking about of&cial and nOn-official Indians who 
have made their mark on the history of India.

Naming o f  R oads in Nbw DstHi.

190. The Honourable Mb. JAGADISH CHAKDRA BANERJKB : 
(») Will Government be pl««ed to state how many roads in New Delhi have bew 
named in commemoration of the names of pubUc and philanthropic men of 
I^dia aiid specially of Delhi, both Hmdus and Muslims ?

(6) Is it a fact that no roads in New Delhi have been named in commeffiO>- 
%ation of th6 names of public men of Delhi like Hakim Ajmal Khan and others ? 
Win they be pleased to state the reasons for avoiding such names when roads 
jln nfcmed by the New Delhi Municipal Committee 1

The Honoubable Khan Bahadur Mian Sib FAZL-I-HUSAIN :
(d) Prominent roads have been named in New Delhi after famous Indian 

Hindu and Muslim, such as Asoka, Prithviraj, Humciyim, Akbas, 
Aurangzeb and Kings of the Lodi dynasty.

(6) No h>ad bears the name bf Hakim Ajmal Khan. The, Honourable 
Member sh(Wki send his proposals to'the New Delhi Municipal CoBunitt^ 
wltich will give to them the consideca^on they deserve.

T h e  H o n o u iu b lb  Mr, HOSSAIN IMAM : Is that Committee a nomina­
ted or an dooted one ?

The Honourable Kuan Bahaduk Mian Sir FAZE-I-HUSAIN : S u r^
the Honourable Member knows the constitution of the Committee under which 
he passes several months of his life every year ?

T h e  H oKoraABLE Mr . HOSSAIN IMAM : Suppose I do not know. Sir.
The Hokoubablb K han Bahadur Mian Si* FAZL-I-HUSAIN : He 

has only to go to the reference library to enlighten himself.

p o s t s  IN THE M iNIOTBRIAL EflTABLISHMENT OP THE GOVERNMENT OP In O U
carrying Special Pay.

200. THB Honoubable Mb. JAGADISH CHANDRA BANERJEE :
(0 ) WUl Govemittfint be pleased to state the posts in the ministerial esteb* 
lUunents oi Government of India Secretariat that carry special allowanoeb 
and will Gh>vemment be pleased to state the reasons for wldch such allowanoleli 
are granted ?

 ̂  ̂ (b) Is it a fact that ah all6w4nc6 is paid to the cashiers for their re^ransi- 
bility in handling money "

(c) Will Government be pleased to state the names of the departments 
; i!rliere cashiers do not go to u e  bank for bringing the monthly «aUtifis,of 
the establishment and the reasons for the grant of special allowances to 
-cashiers ?

The Honourable Mr. M. G. HALtiETT,: . (a) J.lay on the tabj«»*  state­
ment which gives the necessary information.

548 coCiiciL OP BI'ATE. [8 » d  8 * p t . 19S4.
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(b) but that is only one of the several reasons ibr, which special pay i  ̂
granted to cashien;

(c) In view of the reply given to parts (a) and (6), I do not think it will 
terve any useful purpose to collect the information.

Btatment thawing miniaUrial posta m the Qovf.mment of India Seeretarial carrying special 
pay and the reatona for which it m granied.

of department. Name of post.

Amount 
o f , 

speciiU 
pay per 

mensem.

Reasons for which the sp^lal 
pay is granted.

*
QupefirUendrnta.

Chief Superintendent 100 For holding chargo of the 
Im e, Ca^ and General 
S^tions in 4i4ditiofi to a 
regular bri^eti, and for 
discharging dutieB 
which fornwljr used to be 
p eifori^  i)y an A^iatant

Army Personal Assistant to 
Army ^retary.

AssiatarUa.

100 For discharge duties wiuob 
formerly uised to l>e 
formed by a Registrar.

Home .. Assifltant-in-chargo, 
Jaik Section.

76

Finance (MiHlary) Asaistant-in'Charge— 
(t) Finance iSwtion 
Royal Air Foroo.

(it) Rates and Provi­
sion Section.

(Hi) Budget Section, 
(tv) Finance Section, 
Quartermaster G6ne- 
ral’s Branch, (fi) 
Group.

100 
 ̂ each.

For holding charge of • 
- section.

milway .. Three Assistants-in- 
châ go.

100
each.

. . (t) .^istant-in-charge, 
Medal Section.

(tt) Atoistant-in-charge, 
Section, A. D. S.

100

50

Labour.
Assistant:in<charge, 
Genelral i^^ch .

50
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^taUme^t, showing ministerial pasta in the Qovemment of India t
pay and ^  fta9<m4 f6 t ^ ie h  ii is granfed -̂̂ îon^

(carrying special
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N&nie of Department. Name of post.

Amount 
of 

special 
pay per 

mensem.

Reasons for whioh the speoii  ̂
pay is granted.

Lcigislatiye

Legislative AssemUy

Home, Finance, 
liQgislatiYe, Com­
merce, Eduoataoa, 
Health and 
Xaods and Indus- 
triAs w d Labour 
B̂epaî ments.

L ^ g^ ii Ve Aminbly

Military Finance ..

Imperial Council of 
Agricultural Re- 
seardi.

Eailway ..

Commerc<i

Industrieft
Labour.

and

All other Depart­
ments.

oontd.
Personal Assistant to 
the President, Council 
of State.

Private Secretary to 
the Pre«dent, Legis­
lative Assembly.

Stenographers.
Personal Assistant to 
the Honourable Mem­
ber in charge of the 
Department.

Stenographer attached 
to the Honourable the 
President of the Legis­
lative Assembly.

Stenographers attached 
to Secretaries or 
Joint Secretaries.

Stenographers attach­
ed to THnancial Ad­
viser, Military Finance.

Stenographer attached 
to Vice-Chairman.

Stenographers attach­
ed to Chief Commis- 
sionor, Railways, 
Financial Commis­
sioner, Railways, 
Member, Railway 
Board, Director of 
Finance and Secre­
tary, Railway Board.
Clerks, 2nd division.

Caahier

Caster

Cashiera

100

100

150
each.

60

60
each.

60

60

60
each.

For special rapoiutibili^ 
attaching to the poet.

76

76

60

For working odd hours, and 
because of the arduow» 
responsible and multliiri- 
ous nature of their duties.

-For working odd houM and 
att̂ tfiding office frequent­
ly bn holidays.

IFbi* holding chaj^e df tb» 
Cash Branch and for the 
reason that the appoint­
ment carries heavy rea- 
ponsibility and involves 
the undertake of work 
of a more independent 
type than falls to the lot 
of most *2nd divitfdn 
dorks.
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BMemmi ahowĵ  minidfrial poO$ in Me Oovemment of India Seer^uU cq/rryin̂ , apecM 
^  reo4on« /of f> ^n^ei--<)oi\b]d.

Name of Department. Name of post.

Amount 
of 

special 
pay per 

mensem.

Reasons for which the special 
pay is granted.

Home, rinai^oe# 
Foreign and Pbli- 
tioal» Legislative, 
EdnoaUon, Health 
and LandB, BaU- 
way and Legis- 

, latiye Assembly.

Supervlspr, Iss^e 
Branch.

5b
each.

For holding charge of the 
Issue Branch.

CSommerce Supervisor, General 
Branch.

Librarian , .

5()

2i»

For holding charge of the 
(ifeneral Branch.

For ^irduous and teohnical 
nature of the duties of the 
post. The special pay is 
subject to ledmotion or 
withdiawal wiian the m- 
cunjbent’s pay,i>W speciid 
pay exceeds Bs. 300 pot 
month;

Foreign and Political Clerk-in-oharge, Gov­
ernment Toshakhana.

50 For holding charge of Gov­
ernment Toshal^ana.

Salvage clerk 

Fire clerk ..

25

25

The special pay is given 
during the Simla season 
only. The special pay a  
given bccause the work 
which the recipients of 
special pay are required 
to perfwm is outside 

J their normal duties.

Mtttaiy Finance .. ClerJt .................
Clerk

50
26

T For performing the duties 
j  of stenographers.

Army Department Clerk 20

j .

For performing the duties 
of stenographer to the 
Director, Militiary Lands 
and CjEtntonmentfi, in addi- 
ticm to his pwn̂

Industries and 
Labour.

Clerk-in-oharge, R. and 
I. Branch.

■ ■■•• ’ V . ^

50

)

For holding charge of the 
H. ai^ 1. Branch.

: j



I*nhW)i>t70Tioi«r ISfew Ri,TES of Pay for tE pfe^c^  Kilrt»L6ifliBi)
119 TH£ MiLITABY !B*ARMS DEPARTMENT̂  MlLlTAKY J^OINEER SERVICES AND 

Indian Ordnance Department.
201. T ra  H onou rab le  Mr. JAGADI8H CHANDRA BANERJEE ;

(a) Will Ck)vemment be pleased to state whether any new ratefs of pay hh^  
been introduced or are proposed to be introduced for the technical personnel 
employed in the Military Farms Department, Military Engineer Services and 
the Indian Ordnance Department ? If so, whether the new rates will apply 
to persons of Asiatic domicile only or to those of non-Asiatic domicile as weU I 
If only t6 th  ̂ f6i^er^ what are the reasons for this diatinctioh between tlte 
two? /

(6) Is it a fact that overseas allowance and passage conoeosion ^te a^ li- 
cable to those of non»Asiatic domicile ? If so, will (Government be p l^ s^  to  
state the reasons for not reducing their scales of pay ?

New Rates of Pay and Afpucation of same to new Entrants.
202. The Honourable Mr. JAGADISH CHANDRA BANERJEE : 

(tf) Will OovemiMnt be pleased to state whether the new rates apply or will 
be made to apply to persons employed after a certain date ?

(b) If the reply be in the affirmative were the men appointed after th at 
date given any notice in writing at the time of employment that the new ra te i 
^hen introduced will or may apply to them ?

(c) If not, how do Government propose to safeguard the interests of such 
employees ?

His Bxoellency the GOMMANDER-in-CHIEF : With your permission, 
Sir, I propose to answer questions Nos. 201 and 202 together.

The matter is to a certain extent still under consideration, and a final 
decision has not yet been arrived at.
Number of Ordnance Factories with their Designation and Location.

203. The Honourable Mr. JAGADISH CHANDRA BANERJEE : 
(it) Will Government please state the number of Ordnance Factories with 
their designation and location in India.

(b) Will Gbvemnient be pleased to state thenimiberof Indians,
Indians and Europeans employed in the following appointments in each 
factory: i

(i) WoAs manager,
(ft) AjBsistant works manager,
(iti) Principal foreman«
(iv) Forenian*
(v) Assistant foreman,
(vi) Chargeman?

(c) Is it a fact that whenever a vacancy occurred in a grade above th at 
of a chargeman a European or an Anglo-Indian was entertamed either fiN>m 
Ikigland or through the Public Service Commission and Hiat very seldom 
Indians are promoted or recruited direct to such a vaoancy ?

W2 cotm ctt bP OTAi®. [3rd  Sept. 19S4.



QUB8TI0W. AND

(i) Will Qpŷ wqaeiait be plpas^ tp st t̂  ̂wlietl̂ ê  w y  posts ia any of the 
grades meutiaoed in part (6) aboye have £aUw vaoant wiwn ihe liMSt ojae year ? 
If so, (t') in what grades and whether these were filled by promotion within 
the Department or by ifecruitment from outside ? (ti) i f  the latter, will Gov­
ernment be pleased to state whether these j^sts were advertised in India ? 
If so, please state the number of applications received from Indians 
holding Engineering degrees of the Indian Universities or with English 
qualifications ?

(«) Will Government be pleaaed to state whether the vacant posts wete 
filled by Europeans or were any Indians entertained ?

(f) Is it a fact that the Ordnance Department is a closed proaarve for $)uro- 
peans ? If not, what steps have Government ever taken to Indianize the 
Department in the matter of higher appointments ?

His E x c e l l e n c y  th e  COMMANDER-in-CHIEF : (a) and (6). A s ^ te r  
m ent giving the required in form ation  is laid on  the table.

(c) Direct recruitment is carried out by the Public Service Cominisaion, 
or where special qualifications are required, by the High Commissioner for 
India. The applications of all candidates whether Indians, Anglo-Indians or 
Europeans are considered. Indians possessing the necessary qualifications 
have received promotion to grades above that of chargeman, but up to the 
present the Public Service Commission has been able to obtain only one Indiai  ̂
of suitable qualifications and he is now under training as an Assistont Works 
Manager*

(d) Vacancies have occurred in all the grades mentioned, and have in 
some cases been filled by promotion and in others, from outside. In the case 
of the latter, three were advertised in India by the Public Service Commis­
sion and 170 applications were received, of which the number of applicants 
with Indian qualifications was 40 and of those with British qualifications 
35.

(#) Indians were also appointed.
(/) The answer to the first part of the question is in the negative, and con­

sequently the second part does not arise.

Statement giving the number of Indiana, Angh-Indiana and Europeans employed 
in certain appointments in the seven Ordnance Factories in India,

—
Works
ma­

nagers.

AsBistant
works
ma*

nagere.

Prinoipal
fore­
men.

Fore­
men.

Assistant
fore­
men.

Chaige-
men.

Remarks.

1. Metal amd 8teel 
Factory, Ishapore— 
Indiana 1 3 7
Aiiglo-lndianB •• •• 1 6

Europew 2 3 1 9 3
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Statmeni giving fht MvmSer </ Indiatu, Angh-IrMant and EwopemU 'tntjiloyed
certain appoimhneiat in the mitn O r^ n ee Faetofiet in iHdia^-eoatd.

—
Works
ma­

nagers.

Asaistant
works
BM-

nagm.

PrineipiU
fore­
men.

Fore-
men*

Assistant
fore­
men.

Charge-
men.

Remarkf.

2. Gun Carriage Fao- 
toiy, Jubbulpore—

Indians V. ... 3 20

Anglo-Indiaai .. •• - •• 3 1

2 3 1 9 10 6

3. Ammunition Factory, 
Kirkee— «

Indiana •• -  ' 2 10

Anglo-Indians .. •• *• •• •• 5

Enropeans 2 8 1 7 12 12

4. Cordite Paritory, 
AraT^nkadtt—

Indians •• 8

Aoglo-Indians •• •• •• •• 1 1

Exiropeans 1 4 1 6 12 4

6. Rifle Fwtoiy, I** - 
pore—

Ipiliana

Anglo-Indians

1 * • • 2 17 •Under

Europeans 1 3 1 11 14 I

6. Gun and Shell Fac­
tory, Gosaipore—

Indians •• 6

Anglo-Indians •• •• •• •• 4

Europeans 1 2 7 11 ••

7. Haaness and Saddle­
ry Factory, Cawn- 
pore—

Indians •• •• •• •• 4 10

Anglo-Indians •• •• •• •• •• 2

Europeans 1 3 1 5 4 3



T » i Honouiublb R a i BAHADim L a l a  RAM SARAif DAS: Sir, I beg 
to Whiidta'w the next three questions standing against my tume.

Thb Honourable the PRESIDENT: Very well.
A nolo  S o v ie t  Co m m er cia l  A g r e e m e n t  of 1934.

204. T h e H o n o u ra b le  R a i B a h a d u r L a i.a  RAM SARAN DAS : Will 
Oovemment kindly lay the Anglo-Soviet Trade Agreement on the table of 
this House ?

T h e  H o n o u ra b le  Mr. T. A. STEWART : I would refer the Honourable 
Member to the reply given to his question No. 118 on the 12th April last. A 
copy of the Anglo-^viet Ck>mmercial Agreement of 1934 has since been placed 
in the Library of t^e Legislature.

R e m o v a l  of  I ncom e  t a x  O ffic es  in  L a h o r e .

205. T he H onourable R ai B ahadur  L ala  RAM ^ARAN DAS : (a) Are 
Government aware that the Income tax Offices at Lahore have recently been 
removed from spaciouB buildings to a flat of the Allahabad Bank building ?

(i) Is it a fact that the space in the new premises is smaller and that the 
public concerned is put to hardship and inconvenience ?

(c) Is it a fact that there is no waiting accommodation on the flat for the 
assessees who attend the offices on business and that they have to wait 
on the roadside ?

(d) Is it a fact that the tables of inspectors connect with each otJier in 
Buch a manner that the various assessees overhear each other when their 
account books or income statements are ewmined or discussed ?

(e) Is it also a fact that in tiiese circumstances it is not possible to 
maintain secrecy of accounts and that Government are violating their pl^ge 
in this connection ?

(/) What steps do Government propose to take to remove the grievances 
of the public concerned and to ensure the secrecy pledged by Government in 
this connection ? If none, why ?

The H onourable Sir ALAN PARSONS: (a) The offices have re­
cently been removed from congested quarters in four residential buildings and 
a godown to a modem office flat and a larger residential building with I2pe1r 
cent, more office space and additional waiting accommodation. The new 
offices are a mile nearer the business quarter of the city than the old ones.

(b) No. The new offices contain 11,500 square feet actual office space in 
addition to ample entrance lobbies; the old offices had only 10,300 square 
feet.

(c) No. There is ample waiting accommodation in the entrance lobby 
on the ground floor of the Allahabad Bank building.

(d) No. There are partitioned cubicles not within sight or ordinary 
hearing of others.

(e) and (/). Do not arise.
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Thb HonourajOiE iU i B aaadub Laul RAM SiARAN DAS: Awi ^ot 
the inspectors* tables ao placed that the income-tax assessees cono«n;^e4 
overhear each other ?

T h e  H o n o u k a b le  Sib ALAN PARSONS: The inforniation which I 
have received and which I have given to the Honourable Member is that the 
tables are not 9 0  placed that ordinarily assessees could overhear each other.

P r e s e n t  (To n st itu t io n  o f t h e  B a r  Co u n c il s .

206. T h e  H o n o u r a b le  Pa n d it  PRAKASH NARAIN SAPRU : Are 
<jfovemment aware that there is much dissatisfaction in legal citcles with the 
l^esent constitution of the Bar Councils ?

T h e  H o n o u r a b le  Mr. M. 6 . HALLETT: No, Sir. The opiniona 
received on a Bill to amend the Indian Bar Councils Act which was introduced 
in the other House in March, 1933, and which sought tnlerato to effect a change 
in the constitution of Bar Councils do not give any indication of any general' 
4issatiitfaction with the constitution of the Bar Councils.

T h e  H onoxtrable P a n d it  PRAKASH NARAIN SAPRU: Is Govoen- 
ment aware that two prominent members of the Bar at Allahabad have 
resigned from the Bar Council ?

T h e  H o n o u r a b le  Mr. M. G. HALLETT : No, Sir, we have no informa­
tion on the subject.

T h e  H o n o u r a b le  P a n d it  PRAKASH NARAIN SAPRU: Will Govern­
ment be pleased to call for a report from the High Court as to the working of 
the Bar Council ?

T h e  H o n o u r a b le  Mr. M. G. HALLETT : t do not think there is any 
necessity for that, Sir. The High Court can itself represent to the Govern­
ment.

A pp o in t m en t  of Mr . C. D. J ordon a s  S a l e s  Ma n a g e r , N orth  
W e s t e r n  R a i l w a y .

207. T h e H o n o u ra b le  R a i B a h a d u r  L at.a MATHURA PRASAD 
MEHROTRA : (a) Will Government be pleased to state whether it is a fact 
' l̂at on the North Western Railway a senior scale cadre post which 
was held in abeyi^nce has been revived a few months ago for the appoint- 
znent of a Sales Manager ?

(6) Will Government be pleased to state whether it is a fact that:
(i) One Mr. C. D. Jordon, an ofiEicer of the lower gazetted service, has 

been appointed to officiate in the senior scale on this railway ;
(it) Mr. C. D. Jordon is junior to about fifteen officers in the junior scale, 

some of whom have also passed the efficiency bar, and is junior 
to a few officers in the lower gazetted service itself;

iiii) Chapter 12 on p^e 6 of the North Western Railway Organization 
Manual authorises the Agent to make such an appointment only 
if there are no junior scale officers available ?
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(e) If the answers to the above question (b) are in the afl̂ rmfktive wi^ 
Gtevemment be pleased to state the circumstances in which the claims of the 
officers, particularly those in the junior scale, have been passed over for this 
Q$oiating appoiiUinieat in the senior scale 7

(rf) Will Government be pleased to state whether the Railway Board’s sanc­
tion was obtained for this appoin tm entIf not, why not ?

T h e  H o n o u r a ble  But GUTHRIE RUSSELL : (a) Yes.
(6) (i) and (n). Yes.
(ni) and (rf). The orders referred to by the Hoaourable Member have 

since been superseded and the existing orders are that ordinarily officiating 
posts in the senior scale should be filled by junior scale officers, but if a suitable 
junior scale officer is not available or cannot be made available without con­
flicting with the interests of the administration, a lower gazetted service officer 
iftay be appointed by the Agent without reference to the Railway Board to 
officiate in the senior scale.

(c) Government regret that they are unable to discuss the qualifications 
of individual officers on the floor of this House.

The Honourable Rat Bahadur Lala MATHURA PRASAD 
MBHROTRA : Is it a fact that this gentleman is about 30 places low^ 
than the others who could have been selected and taken for this post ?

T h e  H o n o u r a b l e  Sir  GUTHRIE RUSSELL: This officer was con­
sidered the most suitable officer by the administration of the North Western 
Railway and his place in the cadre does not affect the question.
E d u c a t io n a l  Q u a l i f i c a t io n s  o f  M r. C. D. J o r d o n , S a le s  M a n a g e r , Nomu

W e ste r n  R a il w a y .

208. Tiuf H o n ou rable  R ai Ba h a d u r  L a l a  MATHURA PRASAP 
MEHROTRA : (a) Will Government be pleased to state whether it is a fact th ^ :

(i) Mr. C. D. Jordon has no University educational qualifications while 
the officers senior to him but in the junior scale have such qualifications I

(ii) Some of the junior scale officers senior to Mr. C. D. Jordon have also a, 
record of consistent good work in the capacity of railway officers ?

(6) Will Government be pleased to state wheuher it is a fact that some of 
the junior scale officers have appealed against this appointment ? If so, what 
reply has been given to them and how long after their appeals ?

T h e  H on o u r a ble  Sir  GUTHRIE RUSSELL : (a) ( i )  Government have 
no information regarding the educational qualifications of Mr. Jordon.

(ii) Possibly.
(b) The^Railway Board have received no appeals in this connection.
T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM : Is it a fact that there are very 

highly placed officers even in the Railway Board with no educational quali­
fications ?

T h e  H on o u r a ble  Sir  GUTHRIE RUSSELL: That does not arise, as 
far as I can see, from this question.
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The Ho2̂ oirable  R ai Bahabub Lala MATHURA PRASAD
MEHROTRA : Do we; understand that in making selections, the Govern­
ment does not like to go into the qualifications of the gentlemen sdected ?

The H onourable Sir GUTHRIE RUSSELL: (Joveminent obviously 
must go into the qualifications of the gentlemen selected.

The Honourable Rai Bahadur Lala MATHURA PRASAD
MEHROTRA : If that is so, Sir, why has Government not taken into consi­
deration the qualifications of this gentleman ?

The Honourable Sir GUTHRIE RUSSELL: There are other qualifi­
cations besides educational qualifications.

The Honourable Rai Bahadur Lala MATHURA PRASAD
MEHROTRA : May we know what these qualifications are ?

The Honourable Sir GUTHRIE RUSSELL: Practical experience.
The H onourable Mr . HOSSAIN IMAM: Did not the other officers 

have practical experience ? Is it reserved for any particular class of officers ?
The H onourable Sir GUTHRIEJRUSSELL : I am afraid I do not 

know the qualifications of every individual officer.
The Honourable Rai Bahadur |̂ Lala MATHURA PRASAD

MEHROTRA : Was he the senior-most in^experience ?
The Honourable Sir GUTHRIE RUSSELL: He was the officer 

considered the most suitable.
Appeals from the Railway D epartment.

209. The Honourable R ai Bahadur Lala MATHURA PRASAD 
MEHROTRA : Will Government be pleased to state whether it is a fact that 
some time back the Secretary of State addressed the Railway Board that the 
immber of appeals from the Railway Department far exceeds that of the other 
departments and is abnormally high ?

The H onourable Sir GUTHRIE RUSSELL : Not so far as I am 
aware.
Appointbient of Mr . C. D. Jordon as Sales Manager, North W estern

Railw ay .
210. The Honourable R ai Bahadur Lala MATHURA PRASAD 

MEHROTRA : (a) Will Government be pleased to state whether it is a fact 
that the appointment of a Sales Manager on the North Western Railway has 
been made on the recommendations of the Pope Committee ?

(6) Will Government be pleased to state whether it is a fact that the 
opinion of the Pope Committee was that for jobs such as the Sales Managership 
for th • Indian Railways Indians are best suit^ as they know the public and its 
requirements ? If so, why was this opinion ignored whon the appointment 
was made on the North Western Railway ?

(c) Will Government be pleased to state what special qualifications 
Mr. C. D. Jordon has which are not possessed by his seniors who have been 
superseded ?
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The H onoitbable Sib  GUTHRIE RUSSELL: (a) A temporary port 
for a Sales Manager has been sanctioned on the North Weatern Railway for 
experimental purposes.

(6) The reply to the first part of the question is in the negative. The 
latter part does not arise.

(c) I would refer my Honourable friend to my reply to part (c) of his ques­
tion No. 207 of date.

Number op Employees in the Comptroller’s Office, Shillong.

211. The H onourable Srijut HERAMBA PROSAD BARUA ; (a) Will 
Qovemment be pleased to state the total number of employees in the Comp­
troller’s Office in Shillong ?

(6) Will Government be pleased to state how many of these employees 
are natives of Afisam ?

(c) Will Government be pleased to state if there are clerks from the Assam 
Valley districts in this office ?

(d) Will Government please state if the natives of Assam or that of the 
Assam Valley districts are adequately represented in this office ?

(e) Are Government aware that there is a large number of unemployed 
educated young men in Assam ?

(/) Do Government propose to issue instructions to the officers concerned 
that in filling future vacancies in this office none but Assamese are appoint­
ed ?

The H onourable Sib  ALAN PARSONS: I am obtaining the informatiosi 
for the Honourable Member and will send it to him as soon as it is received.

A bandonment by  tfe  Government of Assam of the R oad Board 
Scheme for want of F ltids.

212. The H onourabi^  Srijut HERAMBA PROSAD BARUA : (a) Are 
Government awaro that the Road Board scheme taken up by the (Government 
of Assam was abandoned for want of funds ?

(6) Are Government aware that communications in Assam are bad ?
(c) Are Government aware that there are vast areas of land in Assam 

lying waste for want of means of communication ?
{d) Is it a fact that the Government of Assam have not sufficient funds 

to open roads and other communications in these areas for their develop­
ment ^

(e) Do Gktvemment propose to help Assam with sufficient fimds fur the 
improvement of commimications in this province ?

T he H onourable Mr. D. G. MITCHELL : (a) to (e). Presumably the 
Honourable Member refers to the road programme amounting to about a crore 
of rupees which the Government of Assam undertook a few years back and 
which had to be suspended owing to the prevailing financial stringency after 
there had been an expenditure of about Rs. 30 laJdis. The Government of

o'i
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«w«re tî kt the lOad ayvtwi in Aaaam is not well developed, but com- 
witb their S/BBA€i$X reaoiifoea the Loeal Government hAve in recent 

jears made considerable progress in road development. The Government o f 
India are anxious to help Assam in this matter. They have in recent years 
made grolrts to that province from the Reserve in the Road Account amount­
ing to Rs. 3*85 lakhs, and will in  future make as liberal allotments from the 
B^ierve aa may be possible. 1 am imable to say at present whether farther 
assistance can be rendered, and if so to what extent, or what form the assisr 
tance might take.

H 0  C017VOIL OF STATW. [ 3 b d  S k p t .  1 9 3 4 .

STATEMENT LAID ON THE TABLE.
Ottaw a  T rade  A greement R ules, 1932.

The H onourable Mr . T. A. STEWART (Commerce Secretary): Sir, I 
lay on the table a copy of the further amendment made in Hie Ottawa Trade 
Agreement Rules, 1932, which were laid on the table on the 28th February, 
1W3.

DEPARTMENT OF C0M3fERCE.

NOTIFICATJON.
T a r if f s .

Simla, the ISth AuguM, 1934.

No, 7S0‘T. {11)132.—In exeroise of the powers conferred by Bub-seotion (3-B) of 
section 3 of the Indian Tariff Aot, 1894 (VIII of 1894), the Governor General in Council is 

to direct that the following further amendment shall be made m the Ottawa Trade 
Aj^m ent Rules, 1932, namely

In the third Schedule to the said Rules, to the list of countries specified in the second 
column against the entiy Rum in the first oolumn thereof, the loUawing 
shall be added, namely :—

“ Leeward Islands, i.e., Antigua, Dominica, Montserrat, St. Christopher-Nevis 
and the Virgin Islfmds.

Mauritius.
Trin idad.
Windward Islands, i.e., Grenada, St. Lucia and St. Vincent.”

T. A. STEWART,
Secretary to the Cfovemment of India,

MOTION FOR ADJOURNMENT.
R u l in g  b y  rm  H o n o u r a b le  t h e  P r e s id e n t  o n  t h e ------- re F a i lu r e  o f

G o v e r n m e n t  to  t a k e  M eabu res  to  c h eck  th e  im po rt  of  R ice  from  
Biam.
T he HoNf)URABLE th e  PRESIDENT: Honourable Members, the 

Honourable Mr. Chari has given me notice of a Motion for Adjournment of the 
Council which reads as follows :

 ̂ “ I hereby give you notice of Motion for Adjournment of the Council for the porposfc 
oiF debate on Monday, the 3rd September, 1934, or (i{ theie is no meetiiigoxi



the next meeting day, to disouas a matter of urgent public importance, to ihafafluieol 
Gkiveraii^t to take emergent measures to eheck the unrestricted dumping of Siameit 

noe into Indian ports to the great detriment of the Indian rice industry
A Motion for Adjournment can only be made with the consent of th« 

President and the President has to see whether that Motion is in order or is 
opposed to any provisions of the Standing Orders and Rules. I may say 
At once that I do not propose to ask the Coimcil to give their leave to this 
Motion as I myself consider the Motion to be entirely out of order. I will give 
my reasons for holding this view. In the first place, under rule 12(5) it is laid 
dowji that a Motion for Adjournment must not deal with a matter on >viiich 
ft Resolution could have been moved. I may point out that a Motion did 
appear on the list of business of this Council on the 29th of August, 1934. The 
Motion was put in by the Honourable Mr. Hossain Imam as an alternative 
motion to his first Resolution, that is, if his first mot ion was barred, he would 
move his second Resolution which ran as follows : * <

* “  This Council recommends to the Governor Qeneral in Council (a) to abolish the
export duty on rice exported from India, and (6) to impose an import duty of Rs. 1-8-0 
per maund on all rice imported into India

However this motion was not taken up because under the rules sin 
Honourable Member cannot move two Resolutions on one and the same day. 
Notice of a similar motion was given by the Honourable Mr. Chari himself in 
the following words:

“ This Council rocommends to the Governor General in Council to prohibit the 
import of foreign rice into British India or in the alternative to levy a prohibHive import 
duty on foreign rice imported into India

The Honourable Mr. Chari could have asked the office to put down his 
Resolution for discussion on the 29th August but he preferred to have his Bfll 
relating to Hindu Woman's Inheritance taken up in preference to his Resohi- 
tion and he waived his right to make this motion. Again, it oould have beea 
ballotted for the 5th September, that is, for Wednesday next, but he did not 
make any application to obtain ballot for this motion for the 5th September. 
Honourable Members will see that notice of Resolutions on this subject were 
duly published. It was in the hands of the Honourable Mr. Chari, if he had 
been more diligent, to have had this motion discussed in Council. Also, on ittie 
merits, I cannot permit this motion for the simple reason tiiat this controversy 
regarding the impoit of Siamese rice has been going on in the country state 
Fdmiary last. It has been widely discussed in ^  country and my HonoiiTftbie 
friend Mr. Chari had ample time and opportunity ddting the whole of tius 
session to have placed this motion b^oi?e the House. A Motion for Adiouia- 
ment can only be brought in under rule 11 for discussing a definite matter of 
uTgent public importance. I see no urgency about this motion at all. TSie 
Honourable Member himself had that opportunity some days ago and he di4 
not take advantage of that opportunity. 1 therefore hold that I cannot undor 
Standing Order 22 allow the Honourable Member to move his Motion for 
Attjournment.

' MOTION TOR iWOItBNMENT. f i [

IRON AND STEEL DUTIES BILt--^fUd.
The Hokourable the PRESIDENT: The debate wiU jkow piooe^ 

iioidier on i ^  ik»n aiid Steel Diities BilL



T h e  H o n o u r a b l e  B ax B a h a d u r  L a l a  RAM SARAN DAS (Punjab : 
Non-Muhammadan): Sir, the iron and steel industry of this country was th» 
first industry to benefit by the policy of protection, and after the lapse of about 
a decade, during which it has i ^ e  steady progress, we are glad to find that the 
industry has fuUy justified the support given to it. As the main basic industry 
of any country, the steel industry has to be fostered with particular care. The 
first period of protection was only an experimental measure, while the second 
one was fairly substantial. This time, however, when the Tariff Board Report 
was published, considerable anxiety was caused by the proposal to abolish 
even revenue djities on certain kinds of steel. Tlus anxiety was aggravated 
when to this the Government added the imposition of an excise duty, the 
first instance perhaps when an excise has been levied on a basic industry, 
certainly the first time that a steel industry in any part of the world has hem 
subjected to this impost. It is gratifying, however, to find that Qovemment 
have modified their pro|)osals at least with regard to the revenue duties, and 
what little advantage the industry can obtain from these will not be removed.**

Coming to the Tata Iron and Steel Company, there is no need to emphasiiie 
tke importance of their works to the country and the contribution they have 
made to our industrial development. Since protection was given about 10 
years ago, and particularly since 1927, the Company has shown steady progress 
in their technical efficiency. Costs have gone down; Indianization is going 
on at a rapid pace, and it is only the difficulty of training men quick enough 
that prevents the works from being completely stafied by the sons of the soil 
In 1927, the Tariff Board had estimated that the costs of making steel should 
be lowered to a certain level; the recent inquiry has proved that the estimates 
then formed have been fully maintained, and in some cases even better results 
have been shown than were anticipated as possible. It is only because of the 
trade depression, the intensity of foreign competition, and a wanton strike that 
the Company hafl been compelled to show a big loss as compared to the antici­
pated profits.

Particular attention should be drawn to the welfare activities of the Tata 
Company. When industrial development is taking place all over the country 
it is of special importance that the workers who come mostly from the fields 
should be treated in a humane manner, and in this the Company has fully 
succeeded by spending large sums on the provision of housing and other ameni­
ties to the labouring population. The Tata Company Works are a city in 
themselves, and the civic life of Jamshedpur is a creation of the Tata Com­
pany. In fact, the Company has been so generous in its provision for labour 
welfare that some critics have suggested that this expense is not legitimate, 
I would, however, be more emphatic than the Tariff Board in supporting thia 
part of the policy of the Tatas.

The impopition of the excise duty is a most unhappy event. First of all, 
why should an excise be levied at all on this industry ? We all know the 
profound ill feeling caused all over the country by the cotton excise, though 
this matter is all forgotten. When last year an excise was imposed on sugar, 
protests were made from all over the country. But Oovemment sou^t to 
justify their policy by pointing out that the iaduBtry had gained too nuiflli
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protection, that it was developing far more rapidly thaa was good for the 
country, and that revenues had fallen on account of these two factors. In the case 
of steel, it cannot be said that the industry is growing too fast; on the contrary 
we need more steel works in India. Nor can we say that too much protection 
has been given, because this Bill proposes considerably reduced duties recom­
mended by the Tariff Board after a very thorough inquiry. The only reason 
given is that there is need for revenue. But w hy îhould this need arise at all ? 
Why should not the duties be kept high enough to yield more revenue ? Grov- 
emment first reduce duties and then complain they have lost revenue, and 
want to make up the loss by putting on a new tax ! Moreover, why should 
the consumer of steel again pay after hdving paid so many years to make up 
the revenues of the country ? When protection was given to the industry, 
the revenues went up and the general taxpayer got the benefit. Now that the 
revenues are falling, why should not the taxpayer bear the loss ? Why pass 
it on again to the consumer ? A serious warning has to be given to all industries 
in India. We have all along fought for the development of industwes in this 
country so as to establish our position in the world markets. But Govern­
ment seem to have some other use for them besides this. They will seek to 
make up their deficits by taxing every industry which prospers. We have 
already a large number of excises, and the industrialists of this country will 
always have to be ready to pay an excise the moment they are able to stand on 
iheir own legs, and then the Government will seek to takeaway with one hand 
what the country gives them with the other.

We must also not place too much hope on the sufficiency of the protection 
that is now offered to the Steel Company by these duties. The last scheme of 
protection fell short actually by several crores, because the prices which were 
estimated by the Tariff Board were not realised. There was always a difference 
between what the Company should have got and what they actually did get. 
The same thing may happen again and the steel industry may probably never 
get what we are now told they should get. Prices may fall. The continental 
steel industry may reduce prices. The British steel industry has been reorgan­
izing itself under the shelter of a 33 J per cent, protection, whereas what is 
HOW proposed to protect the Indian steel industry is just about 19 per cent, 
at the outside, and under certain conditions, may be even 12| per cent. only. 
When the British and continental industries compete more severely and lower 
prices in India, the Indian steel industry will find that the protection given to 
it is not enough. Gk)vemment have given an assurance that they will increase 
duties if they find the Company loses on account of falling prices, specially of 
tested material. But we must demand that Governm(‘nt act quickly, and not 
take such a long time to consider, that the markets may have become disorgan 
ieed and the industry be placed in serious danger. If the British steel indus­
try, the world pioneer in the trade, requires protection on so high a scale as 33  ̂
per cent, then surely the Indian st/eel industry, still not strong enough to 
stand on its own legs, should need more protection ? Instead of that, we have an 
excise imposed on it and the reduced duties now levi()d are calculated so 
fineily that the le^st change for the worse in world conditions will upset the 
scheme. Grovemment must realise that the protection given is so small that 
they must lose no time if they find that prices are falling. Bnt while the advan­
tage of the import duties may disappear, the burden of the excise will remain, 
land in the end the new scheme of protection may mean no protection at all.
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[Rmi Bahadur Lala Ram Saran Das.]
Kow, I must say A word about the consumers. Many complaints hare 

beem made that the Tata Company have not done this and that. Some saĵ  
that they do not permit competition by cutting prices. But we have the 
assurance of the representatives of the industry that they will never come in 
the way of the progress of other industries ; on the contrary, it is in their 
intcirests that the other industries, depending on steel, should thrive. Of 
course, we must realise that while yet tlie Company is fighting foreign competi­
tion, and has little of resources to afford to be generous they will take some 
time to adjust themselves to the needs of the smaller companies. But so long 
ds the progress of the industry benefits the country, and this benefit is quite 
certain, the consumer must not refuse the little burden which he is called upon 
to bear, not so much for the sake of the industry, as of national interests.

T h e  H o n o u r a b l e  M a j o r  N a w a b  S ir  MAHOMED AKBAIi KHAN 
(North-West Frontier Province: Nominated Kon-Offioial): Sir, there is b 
long history behind the steel industry beginning froju 1924* Protection to 
this industry was started in the year 1924, in the hope that it will enable it to 
compete with any other country of the world without any special protectiaii 
from the Uovernmeiit. Sir Charles Innes the Commerce Member to the Gov­
ernment of India in the year 1927 while introducing the Steel Industry B ill^ 
that year in the Legislative AjisemUy is said to have cherished the hope tha  ̂in 
the passing of that Bill the Legislature will have nothing to do with meaenuiBa 
of that sort in the future as the Steel Protection Bill of 1927, after its aocond 
passing will enable the steel industry of India to go ahead to a position in whioh 
it can meet competition in any quarter of the world on its own legs. Inothei; 
words, tbe Steel Protection Bill of the year 1927 was the hist measure of its 
kind, the passing of which was anticipated to put a stop to the piTotection periodl 
of the steel industry once for all. It was even surmised so by the Tariff Board 
according to their report of the year 1924. Sir Charles I^ es repeated the 
same hope while he introduced the Steel Protection Bill in the Legislati^ 
Assembly in the year 1927.

As regards the Tariff Board Reports there have been two reports in tki« 
year 1924. The third report was published in the year 1925, in which a 
bounty of Rs. 18 per ton was recommended by the Board. This report wt® 
declared to be the final one but unfortunately there are six more repofts afte  ̂
that. The first report related to pig-iron and after considering all the argtt- 
m^ts for jvnd against the duty on it, the Tariff Board were of opinion that th6 
duty on pig-iron should be removed, but as there had been some strikes in the 
Tata Iron and Steel Works it recommended that the duty should continue for a 
littie time longer. Thus the consumers were made to pay for the mis-manage- 
ment of the Tata Works in not handling the strikes properly.

Another report on galvanized sheets followed in the same year. In it waa 
again recommended that owing to strikes in the Tata Iron W'orks there could 
be no reduction in duty, particularly on smaller orders. The next report 
ntoposed fresh duties on railway materials and so on and so forth. To say th© 
l̂ âst, in spite of definite assurances of the Tariff Board as wvU as the Honourable 
the Commerce Member, that the Steel Protection BilJ pf the year 1927 wa«f the 
la)st measure of its kind, there have been constant increases and
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on every kind of steel material. Although it was anticipated that the protec­
tion period was over, it is a matter of great regret to find that it is not so, and 
that we have been belied in our expectations.

(At this stage the Honourable the Pr^ident vacated the Chair, which was taken 
by the Honourable Rai Bahadur Lala Ram Saran Das.)

There are several objections to the specific points in the Bill under di^ 
cuBsion. The first is that we do not know the exact amount of burden it 
proposes to put on the consumers. In the year 1927 the Government gave an 
accurate estimate of the burden that had to fall on different classes of consu­
mers, but at present there is no clue to that effect. The Tariff Board have 
suggested the method by which this can be calculated, but they have given no 
specific estimate of the shares to be contributed by the general taxpayer.

The cpcond objection is that the Bill as well as the Tariff Board Report 
Is confused as to the revenue duty and the protective duty. As Honourable 
Members know, thê je duties are quite distinct and separate from each other 
and as such there ought to be definite differentiation in its proceeds, as every 
revenue duty serves the purpose of protection. •

Another objection is that there is no clue as to the balance sheet of Tatas, 
because it has not been submitted either to the Tariff Board, the Government 
or the Legislature. The evidence before the Tariff Board and the representa­
tions to the Government are also not forthcoming anywhere. No effort has 
eVen V>een made to find out the cost of production in foreign countries such a« 
England, America and Germany, Although the FiscaJ Commission laid 
great stress on the enquiry in this respect, it is regretted that the Tariff Board 
ha VP not considered it worth while to ascertain anything of the sort in thia 
matter.

With regard to pig-iron there are two rates for its sale. The one relates 
to its sales in India and the other to those outside India. There is a difference 
of Rs. 11 per ton in these rates. I fail to understand wlmt justificaticm there 
can be for this difference in the sale rates of this special class of iron. On the 
other hand, it is feared that it will help foreigners dealing in this trade. Not 
only this but there are different rates for bigger firms and smaller firms. This 
fact is bound to injure the cause of smaller firms. I think the Honourable 
Memberij will agree with rne in holding that the policy of the Tata Company 
in fixing different rates of sale for pig-iron is absolutely wrong and that it 
should be discarded as soon as possible.

As regards galvanized sht̂ ets there was a duty of Rs. 45 per ton in 1924. 
It was reduced to Rs. 30 per ton a little later. Owing to the Ottawa Agree­
ment the duty on non-British niaki s bis been raised to Rs. 83 per ton. The 
duty on British goods is Rs. 53 and for British goods made out of Indian bar 
it is Rs. 30 per ton. The goods made of Indian bars were the monopoly of 
Tata. These could not be sold by any other person till Tatas had sold out 
their entire stock nor could these be imported from outside. This means that 
Tatas had sold their goods not with regard to the duty of 30 per cent, but 
with regard to the higher rate of duty of 53 per cent, which was absolutely 
unjustifiable.
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[Major Nawab Sir Mahomed Akbar Khan.]
Now, Sir, as regards the profits granted to the Tata Iron and Steel Com- 

15  w kinds o * profits. These are (1)
the visible profits, (2) the invisible profits and (3) the 

latent profits. Visible profits stand at Rs. 1 crore lakhs, vide page 43 of 
the Indian Tariff Board’s Report, 1934. Invisible profits are calculated at 
Rs. 93} lakhs, vide page 64 of the same report. Latent profits accrued owing 
to the fluctuation of prices are estimated at Rs. 12 lakhs. Besides these 
profits there is an extra profit which is called in my language Pashto 
as chynga* and which can better be described as an extra profit. 
When a customer goes to a shop to purchase a thing he pays the price of 
the thing acquired and after that he asks for something more over and above 
the quantity of the thing for which he has made payment and the shopkeeper 
in Older to satisfy the demand of the customer gives him something mere tl^n 
his rightful demand simply oû  of courtesy and this portion of the bargain iq 
called cAwryra or the extra part of the bargain. The profit under this heading, 
f.6., the extra profit is estimated at Rs. 18 lakhs. The Tariff Board have cal­
culated the rate of interest at 6 per cent, but I differ because a concern like 
Tatas, a well established concern, can get money at 4 per cent, from any­
body, because Grovemment loans are floated now at 3 per cent, and a concern 
like the Tatas can easily get money at 3J per cent., at the most at 4 per cent.* 
and I have made all my calculations at 4 per cent. Well, Sir, all these four 
profits aggregate to Rs. 2 crores and 26 lakhs which the Tata Compajay 
is making good in their trade every year. According to this estimate the 
consumers and taxpayers have given the Tata Company nearly Rs. 16 crores 
during the last seven years. The present Bill provides them with another 
income of a little over Rs. 16 crores during the next seven years at the rate 
of Rs. 2 crores and 29 lakhs of profit per annum. If you multiply that 
by seven you will get the figure. The consumers will thus pay the Company 
a little over Rs. 32 crores against the contribution of about Rs. 10*45 crores 
by thê  shareholders. Now I ask whether the Tata Company belongs to the 
shareholders or tiie consumers who have given them Rs. 22 crores over and 
above their capital of Rs. 10-45 crores. If it belongs to the consumers, the 
income must '̂ome to the exchequer of the Government and not to the share­
holders. To my mind the consumers have more right to claim possession of 
the Company than its shareholders and as such the consumers’ share of profit 
should be deposited with the Honourable the Finance Member for the 
revenue of India, or for distribution among Members of the Legislature who 
are responsible for this legislation.

It will not be amiss to say this also that India is an agricultural country 
and that the agriculturists form about 80 per cent, of its population. As 
Honourable Members know, owing to economic depression in the world 
markets the prices of agricultural products have gone down excessively, with 
the result that the purchasing power of the people has been greatly diminish­
ed. Against this state of affairs the prices of manufactured articles are being 
increased every hour by the imposition of fresh protective duties. In these

♦Makeweight, honorarium or comraigsion to various Ra^eamen
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circumfltances I fail to understand how the two ends are going to meet. On 
the one hand, the purchasing power of the country has gone down to the lowest 
pitch. On the other, the prices of the manufactured articles are being en­
hanced day after day, I cannot see how the poor agriculturists are going 
to maintain themselves under these conditions ? In my opinion the protec- 
tivB policy of the Commerce Department is directed towards a wrong end. 
Instead of the imposition of protective duties which are sure to increase the 
prices of the manufactured articles, they ought to have tried to enhance the 
purchasing power of the people by devising some adequate means to raise the 
prices of agricultural produce. This is the proper course which would cer­
tainly result in bringing some advantage and relief to the country at large. 
To remedy the most distressing condition of the agriculturists is the utmost 
need of the hour and it would have, therefore, been more appropriate that 
instead of pressing upon such like measures aiming to yield excessive incomes 
to a few shareholders of certain companies, the Honourable the Conmieroe

• Member or his Secretary the Honourable Mr. Stewart would have shown 
some sympathy with the highly trodden-down agriculturists by devising 
some means to effect increase in the prices of their products. This would 
surely enable them to improve their present day condition of distress and 
penury which has been their lot nowadays on account of the abnormal fall 
in the prices of their products.

With these remarks, Sir, I am afraid the policy of protection as pursued 
by the Government at present is not intended to bring any relief to the con­
sumers and that the sooner it is done away with the better it will be for them. 
As I said the other day on the Resolution of the Honourable Sir Phiroze Sethna 
in regard to import duty on foreign horses, I repeat the same argument again 
that if a company is not in a position to compete with the world market on 
its own account, it is no duty of the consumer to support it by extra duties 
and taxations. The industrial companies must stand on their own legs to 
eope with the production of the world markets and should not be thrown as 
an extra burden and taxation on the heads of consumers in India.

For seven years the steel industry showed no dividend simply to get 
m<wre and more of the tariff protection in their favour and now when they 
have everything in their favour the profit to preferential shareholders would 
be something like 18 per cent, per annum and in seven years it will be more 
than three times the capital. Sir, is it not our duty to ask the Government 
why the Indian consumer is penalised for the sake of a few shareholders in 
this industry and why is this exploitation being syateinaticaily carried on His 
Majesty’s Indian subjects for the last seven years without l)ringing the share- 
holders to book ? I wish that the Honourable the Conirnorre Mejuber would 
throw some light on this mystery, because his speech the other day without 
any data left me unconvinced. 1 have got all the notes worker! out here 
and if anybody has any doubt I can give him these tables* that have been 
very carefuDy prepared.

With these remarks, I oppose the Motion.
T he H onourable Sfr GHtTLAM HUSAIN HIDAYATALLAH (Bombay : 

Nominated Non-Official) : Sir, I had no mind to speak but after hearing the
Ap|iendicc« “  A ” and “ B ” at enr* of these dcbfttcH.
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[Sir Ghulam Husain Hidayatallab.]
last apeaker I am tempted to say a few words. Two points of view have been 
presented before this House. One point of view was that the steel industry 
of India has not been given adequate protection. The other point of view 
was of my Honourable colleague, the Nawab Sahib, who is a free trader and 
who does not believe in protection. He said there should be no protection 
for anything. But I am sorry that I do not agree with either point of view. 
I support the Motion as it stands. My Honourable friend the last speaker 
quot^ a mass of figures. Being a free trader he always thinks in terms of 
free trade. Therefore, whatever industry may stand in need of any protection, 
he will be the last person to grant protection to it. Therefore, Sir, I am sure 
that the Honourable Memberfi of this Houe-e will not be carried away by what 
he said, because he is obviously prejudiced against protection and it will be 
impossible for anyone to convince him in favour of protection. Now, Sir, 
I need not go on to discuss the mass of figures that the Honourable Member* 
quoted. They were fully discussed before the Tarifi Board. The Tariff 
Board investigated this question very carefully and in the present form Gor- 
emment have accepted those recommendations which they have found suitable. 
So we have, Sir, the recommendations of the TarifE Board and those recom­
mendations that have been accepted by the Government are in this Bill. 
Therefore, I support this Bill, Sir, for when the Tariff Board and the Govern­
ment of India say that this industry cannot stand foreign competition, I think 
there can be no doubt that if prote^ion is not afforded to it this steel industry 
as an industry will be destroyed, and all the crores of rupees that have beeft 
invested will be lost to the coimtry. I sympathise with his point of view, 
Sir, that the consumer to a certain extent will suffer. But we must realise, 
Sir, 'what will be the consequences ijf no protection is given to this industry, 
crores of rupees that have been invested will go and the country will be th« 
poorer by that amount. But if sufficient protection is given to the stieel 
industry of India, that means more prosperity for India. This industry wiD 
add to the wealth of the country and give employment to a very large section 
of the pecjde. Now, Sir, what has been the crying need of India ̂  We want 
more industries. Ours is not a highly industrialized country that̂ ^Vn compete 
with foreign countries and therefore our industries ought to be protected if w# 
want to compete with foreign industry. We are not going to live only on 
agriculture in India. We ought to have both industry and agriculture hew 
and India’s prosperity lies in promoting industries which will give more em­
ployment and more wealth to India.

With these words, Sir, I support the Motion.
T h e  H o n o u ra b lb  R a ja  RAGHUNANDAN PRASAD SINGH (Bihae 

and Orissa : Non-Muhammadan): Sir, I whole-heartedly support the Bili, 
as I find that the Bill is baaed on the recommendations of the Tariff Board. 
It ia no use criticising Government in season and out of season even when they 
really and sincerely do things for the real development of the Indian industries.
I cannot help putting in an emphatic protest against those critics, inside the 
Legislature and outside, who poured forth vituperations on the Tariff Boari 
and its members. Some of them even went so far as to impute motives to the 
members and the chairman of the Board. I am really surfmaed to find that
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those oritics forget that the imputing of euch motives to the members and the 
chairman of the Tariff Board, who were all Indians holding high social, 
intellectual and official positions, only weaken the cause of the national move­
ment and the c^use of Indianization. People outside will think that Indians, 
whatever their position may be, are not fit to hold responjaible posts with 
credit. I, on the other hand, believe that in this particular measure the 
members of the Turifi Board have shown the most unbiased judgment and 
recommendedexactly the amount of protection to the Tatas which was neces­
sary under the existing circumstances. This fact is all the more borne out by the 
mild criticism of the Tatas against the Board’s Report and their silence after 
the original Bill underwent tome change in Selefct Committee in the other 
House. I certainly take this opportunity of congratulating the Government 
for the bold step they took in meeting the popular demand for the levy of a 
revenue duty on certain imported steel materials from outside India. I make 
bold to say that steps like these go to catch the imagination of th  ̂ popular 
mind and that the Government of India is more amenable to Indian public 
opinion than the opinion of Whitehall. Bold steps like these falsify those 
critics who proclaim from the house tops that the Indian fiscal policy is dic­
tated by London commercial guilds. I am glad of the imposition for a 
revenue duty,* not that such revenue duty \̂’ill put more obstacles t/O the 
import of British goods into India, or that it would give more indirect pro­
tection to the Tatas, than what was recommended by the Tariff Board., but 
because in the present state of India’s finances, it was not fair to give up so 
much of our revenue when the whole country is still groaning under the burden 
of taxation and especially those who are paying heavy taxes on income. 
So long as the Finance Supplementary Act of 1931 is in force, I do not think 
Government would hiive been justified in removing the revenue duty from some 
of the imported steel mateiials as was recommended by the Tariff Board.

With these few words, Sir, I support the Motion.
T he H onourable Mr . VINAYAK VITHAL KALIKAR (Central Pro­

vinces : General) : Sir, I have read this Bill that is before us very carefully,
and I fail to see how it can l>e called a protective measure. If I have to 
call it a protective measure, I would say indeed that protection is being afforded 
by this Bill to the iron and steel industry of the United Kingdom. Then there 
are two other things that I find in the Bill and therefore I say I cannot bring 
myself to the conviction that really it is a protective measure designed to 
protect the iron and steel industry of India. I find in the Bill Sir, a clause 
which discusses or which lays down the principle of taxation. I am not an 
economist and, therefore, Sir, I leave this subject to the expert to decide 
whether Government is right or whether Government is wrong in introducing 
clause 4 in this Bill. But I have not been able to find in any of the Bills 
where an excise duty is being introduced, a scheme of protection to a particular 
industry is introduced. I can understand this sort of measure of excise duty 
when the Government introduces their budget. But at such an awkward time, 
when we do not know wliat the taxation policy of the Government in the next 
budget will be, I cannot understand this thing being brought in this Bill.

Another thing that has been brought in this Bill is the differential treat­
ment. I shall come to this point later on. This also does not appeal to me. 
I Am not a free trader. I believe to a very great extent in protection for the
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[Atr. Vinayak Vithal Kalikar.]
naficent industries of India. Protection should be given to an industiy, so fiw 
as I understand, for a particular period with a view to the industry developing 
itself to such a stage that it should not increase the burden on the taxpayer. 
Applying that principle to the present Bill, I have no quarrel with Govemmeut 
so far as protection is given to the Tatas. The iron and steel industry, and 
especially the Tatas, have made out a very good case for protection, though 
they have been given protection for the last 10 years. After listening to the 
debate we had last Saturday and this morning, I am fully satisfied that the 
Tatas have tried their utmost to lessen the burden on the consumer as well 
as to make out a good case for getting protection from the Government. The 
Tata industry is really a national industry—a key industry. I remember 
to have read that during the war, Lord Chelmsford said that had it not been 
for the Tatas, who supplied the war materials, it would have been very dilTicult 
for the Government of India to carry out their campaigns in Mesopotamia  ̂
and other places. The Tatas pay the highest wages to their labourers ; they 
have made very good arrangements for sanitation ; they supply good water; 
they cater to the needs of the labourers to a very great extent. The Tatas 
alflo, I am told, have fought against odds and they have tried to maintain 
the price level. My Honourable friend Mr. Stewart said the other day a very 
kind word about the Tatas’ nianagement. I fully endorse what he said. 
But I should like to make one observation. As was said the other day by the 
Honourable Sir Ramunni Menon, they have not installed modem furnaces. 
I believe they will take this hint and instal modem furnaces so that they may 
further be able to reduce the cost of production. So far as protection to the 
Tatas is concerned, I am one with Government. I endorse what the Honour­
able Mr. Stewart and the Honourable the Commerce Member said the other 
day.

I now come to the second point, and that is the excise duty proposed in 
clause 4 of the Bill. I cannot understand the propriety of this clause. I am 
flpeaking as a layman and not as an expert—I am open to correction—one 
can understand the imposition of an excise duty when there is over-production 
or over-profiteering. On the last occasion, when an excise duty on sugar 
was imposed, we were told that there was over-production and that there 
would be cut-throat competition amongst the producers of sugar, and also 
€rovemment wanted money, and in order to replenish the Indian Exchequer 
to a certain extent, they imposed an excise duty on sugar. In this case, if my 
information is correct, the Tatas can supply only 72 per cent, of the demand 
of India. So, the question of over production does not arise. As regards 
over-profiteering, if my information is correct, the Tatas have not been able 
to give dividends to their ordinary shareholders. Prom this I can rightly 
conclude that there is no over-production and over-profiteering. I cannot 
then understand the propriety of imposing an excise duty. Then, Sir, by 
imposing an excise duty, the Government expect to get about Rs. 30 lakhs.

The H onourable Mr . HOSSAIN IMAM : Question ? **
T he H onourable Mr . VINAYAK VITHAL KALIKAJR : My Honourable 

friend Mr. Hossain Imam says, “  Question He may be perfectly right. 
They may be in need. In that case, they should not have brought fomwxl
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proposals for lowering the revenue duty and imposing this excise duty. They 
are losing, if I may say so, this Rs. 30 laklis by lowering the revenue duty on 
other products and therefore, if I imderstand their position correctly, they are 
imposmg this excise duty to get that Rs. 30 lakhs.

T h e  H o n o u r a b l e  M r . T. A. STEWART : May I ask the Honourable 
Member what is the revenue duty to which he refers ?

T h e  H o n o u r a b l e  M r . VINAYAK VITHAL KALIKAR : Ordinary
revenue duty which you have lowered in this Bill.

Then, Sir, from the consimier’s point of view, one has to consider the effect 
of this excise duty on the consumer as well as on the industry. As I have 
already said, I am not an expert. I am a layman and I look at this question from 
a practical layman’s point of view. Will the imposition of an excise duty in 
any way help the development of the industry, as well as decrease the burden 
on the consumer ? I have not been able to find in the memorandum that 
was circulated to us all by Tatas that the imposition of an excise duty 
will help their trade or production. But if this excise duty is imposed and 
the commodities are sold at a higher price, the consumer, is bound to suffer 
and not the industry. Therefore I say, considering this proposal from all 
points of view, of the consumer, of the industrialist and of the expert econo­
mist, I submit it is wrong in principle to impose an excise duy on an industry 
which begs for protection.

(At this stage the Honourable the President resumed the Chair.)
Then, Sir, I do not want to enter into the controversy of the Tariff Board 

Report, though I personally see from the reference that was made to them that 
they were not asked by the Government of India to make any proposals what­
soever to remove or to decrease revenue duties. I therefore think that they 
went beyond their jurisdiction in recommending the decrease or removal of the 
revenue duty. Apart from that, it seems that the Tariff Board was full of the 
Ottawa spirit and therefore they made certain suggestions about the removal or 
decreaae of the duty in favour of one country or another. So far as this 
particular industry is concerned, I find from the Ottawa Report that they 
were against the principle of removing or decreasing revenue duties. I will 
read a sentence from the Ottawa Report, page 33.

“ To concede a preference by reducing these rates to a lô êr figure in favour of British 
steel would impair the protection intended by tiie Legislature to bi accorded to tho Indian 
industry, and to raise the duties on foreign steel to a higher point than was required in India’s 
own interest would have been a grave departure from the fundamental principle of the 
policy of discriminating protection” .
However, I have a very great respect for some of the members who sat on the 
present Tariff Board and therefore I say that it was beyond their jurisdiction 
to make such a recommendation. I do not want to enter into that contro­
versy further.

Now, Sir, the other day the Honourable Commerce Member gave us an ex­
ample,—if I have taken his notes correctly,—about the differential duties. He 
said that if a continental article is available without duty in India for Rs. 60 
and a British steel article is available in India for Rs. 90, if we impose a duty 
of 40 per cent, on the continental article and 10 per cent, on the British article,
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[Mr. Vinayak Vitlml Kalikar.]
the consumer loses nothing. That was, I think, the instance he cited. Now 
I examined that question very thoroughly. Supposing the continental article on 
which we impose a duty of 40 per cent, is available at Rs. 100, and suppose the 
same 40 per cent, were imposed on the British article that article would 
then be available in India for Rs. IBO. Now, from the consumer’s point of 
view the consumer will run to purchase the article which is available for Rs. 100, 
and the duty which we get at the rate of Rs. 40 per article will go I believd 
to the Indian exchequer. So if we purchase more articles of continental 
manufacture we will get more money by that method by way of the import 
duty and the Indian exchequer will benefit accordingly and to that extent the 
general taxpayer will be relieved. I therefore say look at this point from the con­
sumer’s point of view as well as the general taxpayer’s point of view. If the con­
sumer in India piirchases the United Kingdom article, the Indian treasury will 
get from that article only Rs. 10, while if he purchases the continental article the. 
treasury will get Rs. 40. There is a lot of difference between 40 and 10. 
Looked at from that point of view, I submit that all those who are grumbling 
under the present taxation system will be relieved of much of the taxation. 
So I do not find it possible to appreciate this distinction from the point of view 
of the Indian exchequer. If the Indian exchequer would not suffer in the least, 
1 would give first preference to the United Kingdom. But if the Indian ex­
chequer is going to suffer by this measure, I do not mind if the United Kingdom 
producer suffers and is not able to dump his goods on this market. They will 
learn to produce their articles at a cheaper cost and they wiU learn to sell at 
a price which can fairly compete with articles produced by other continental 
countries. I have no quarrel with the United Kingdom, but certainly in the 
interests of the Indian exchequer and in the interests of the Indian taxpayer 
I sunibit it is a wrong policy, a policy which is not in any way going to benefit 
the general taxpayer as suck.

Sir, 1 know that the Bill is going to be passed into law. I know, Sir, that 
our protest is in vain, I know further, Sir, that we have to give our support 
to this Bill, because we have to give protectiocn to Ta'̂ as, but, unfortunately, we 
on this side, cannot appreciate these two things, the excise duty and differen­
tial treatment; these should not have been introduced into this Bill. The 
Government of India, I submit, should have first taken care to see to their 
financial condition. The Government of India, if I remember aright, through 
Sir George Schuster made certain promises in October, 1931, that they would 
not decrease or remove the revenue duties unless they removed the lower 
level of income-tax, unless they restored salary cuts and surcharges too. But 
here what do we find ? The lower level of income-tax is there, the sur­
charges are there, the salary cut has only been reduced by 5 per cent., 
if I am correct, and they come out with proposals for decrease of revenue duties.

The H onourable Me. T. A. STEWART : May I again ask the Honour­
able Member to which revenue duty he refers ?

The H o ĵourable Mr . VINAYAK VITHAL KALIKAR: Duty on 
galvanized sheets. Sir.

T ^  H onourable Mr . T. A, STEWART: The duty on galvanieed 
sheetb is protective duty.
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T he H onoubable Mr. VINAYAK VITHAL KALIjiUR : Therefore I 
submit that it is a wrong principle to insist on a protective measure like this 
to disclose the taxation principle of Government, and therefore I object to that 
part of this Bill.

Much has been said, Sir, in this House and I do not want to take up 
the further time of the House, but I appeal to my friends oii this 
side that whatever they may have to say against the excise duty and the differ­
ential treatment, we will have to make up our mind and unfortunately we 
will have to swallow this bitter pill.

The Honourable Rai Bahadur Lala JAGDISH PRASAD (United 
Provinces Northern: Non-Muhammadan) : Sir, even after hearing the 
Honourable the Commerce Member the other day, I am still doubtful whether 
the Bill before us deserves our full support. The only fact that the Bill seeks 
TO continue protection to the steel industry in India, which is a key industry, 
entitles it to our support. It is proposed to continue protection to the steel 
industry for another j eriod of years and by the end of this period the Gov­
ernment hope that the Tatas would be able to establish the steel industry on a 
foundation of efficiency and perhaps dispense with protection. This is good, 
Sir, so far as it goes and nobody ne^ have a quarrel over this proposition. I 
am in favour of giving protection to our key industries for a certain fixed period 
to enable them to stand on their own legs and to face foreign competition. But at 
the same time it is the duty of the Government to see that by enjoying continued 
protection an industry does not get accustomed to artificial feeding for all 
time to come, but that the industry should see to it that during the period of 
protection it sets its house in order by increasing its efficiency so as to be 
able to dispense with protection after some time, because. Sir, as is well known, 
it is the taxpayers’ as well as the consumers’ interests that suffer by giving pro­
tection to an industry. But, Sir, the Bill does not stop at merely giving protec­
tion to the steel industry in India or, in other words, it is not a purely protec­
tive measure as one should like it to have been.

There are the two objectionable features of the Bill, to which references 
have already been made by some of the speakers, which make it less accept­
able to public opinion : I mean the propos^ imposition of excise duty on steel 
ingots and the provision of imperial preference. Now, as regards the advisability 
of imposing excise duty the Honourable the Commerce Member was silent in 
his speech. The Honourable Mr. Stewart no doubt remarked in his speech that 
the excise duty was being imposed to recover the Rs. 30 lakhs that the Govern­
ment were losing by the present Bill. But I submit that there should be no 
excise duty on a protected industry. By imposing this excise duty the 
Government are laying themselves open to the charge that they are deliberately 
placing a handicap on Indian steel to give an advantage to British steel. Be­
sides this the excise duty would mean an additional burden on the consumer.
I am therefore opposed to the proposed excise duty on steel ingots. But the 
Government have had it passed by the Legislative Assembly by threatening 
to withdraw the protection scheme itself if the imposition of excise duty was 
not accepted.

As regards imperial preference, the Honourable Sir Joseph Bhore tried to 
justify by quoting figures that differential treatment as embodied in the Bill
Mil 70S a
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[Rtti Bahadiir Lab J^gdi^h Ptftsftd.]
was iiistified. But, Sir, lie did not refute the argument of my Honourable 
friend Mr. Sapru that there was a danger of India losing her trade with Belgium 
as a result of the proposed policy. I hope at least the Honourable the Com- 
tnerce Secretary will tell the House in hie reply if it is a fact or not that, accord­
ing to the calculations of those who are in the know, India would be losing 44 
niinion rupees worth of trade with lielgium by this policy of preference for 
British goods. I am not opposed to ’mperial preference in all cases as I did not 
object to imperial preference in the case of the Textile Protection Bill in April 
ifiMt, But I feel that the imperial preference provided in the case of steel in 
this Bill will adversely affect our trade with other continental countries. So 
nauch so that the popular belief is that what thid Bill seeks is not the protection 
of the Indian industry but the advancement of British steel in the Indian market. 
It cannot be said that the Government have been guided in this case by th  ̂
principle of discriminating protection to Indian industries with a view to foster 
and develop such industries, but really speaking the Bill under the guise of 
protection to the steel industry imposes humiliating and differential conditions 
on Indian steel. The fear is generally entertained, which I share, that the Bill 
will provoke international ill-will and endanger tariff war or commercial hostili­
ties by practically excluding imports of steel from other countries. Some of 
the steel-producing countries in Europe are our best customers and it is rightly 
feared that India will lose her advantageous position in exports to many of 
those countries. So Indian iron and steel producers must face the heavy 
losses that India will incur in losing her customers in the continental market. 
And the question arises if the loss on export of other Indian products to the con­
tinent will not be of such magnitude that it might bring disaster to most of 
our agricultural products. In spite of the assertions, therefore, of the Honour­
able the Commerce Member, India is yet to know what trade bargains she 
will secure by giving this preference to British steel. So, Sir, it is clear that 
there are certain provisions of the Bill which deserve our support while there are 
other.*i which are obviously open to objection. And although the Bill will doubt­
lessly be passed by this House also in its present form, and I am not going to 
oppose its passage, yet I hope that the Government will do well to profit by 
independent non-official criticism that has been offered both inside and outside 
the Legislature in respect of this measure, and consider how far the imposition 
of excise duty is going to affect the steel industry in India as well as the consu­
mer, and how far the provisions of imperial preference will adversely affect 
Indians trade with other continental countries, and if they find that these provi­
sions have proved harmful I hope they will make amends to them, for it is never 
too late to rectify a mistake.

T he H onourable Sardar  Shri JAGANNATH MAHARAJ PANDIT 
(Bombay : Non-Muhammadan): Sir, the Bill, as passed by the other House, 
has left very little for us to say. I support the Bill and 1 must congratulate 
^  Honourable the Commerce Member for the courage he has shown in meeting 
tl̂ e wishes of the representatives of the people of this country by accepting 
the popular demand for the re-imposition of the 20 per cent, normal 
revenue duty on certain classes of imported steel products. But in this case 
I think the Honourable the Finance Member is none the êss responsible in com- 
injj to the rescue of the Honourable the Cotnttietce Member in yidding to thii
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particular popular demand. Sir, I am confident that if Gbvemment shows 
their liberality and keenness to meet the wishes and sentiments of the people of 
this country in future in all other fiscal policy as they have done in counectioia 
with this Bill, the present administration can certainly claim to declare that 
India is getting ever independent in fiscal matters and she is at present enjoy­
ing fiscal autonomy. Though the Government have gone far to meet the wishes 
of "the jieople in this matter yet I cannot but britig to the notice of the Govern­
ment that there is still further scope in improving the measure. Sir, the small 
indtistries using pig iron find it diffidult sometime-s to get the raw material for 
the mjtnufacture of their products and at times they have to pay a very 
much higher pfice for such pig iron than the price at which it is exported by 
Tafcas. The original protection was giv^ to Tatas for establishing itself on a 
sound footing fo that it may help smaller industries in the country to grow. I  
hppe and believe that Government would take iteps to ensure t ^  tK̂  
smaller industries are not charged higher prices by the Tatas for the supply 
of raw material required for such industries.

Before I conclude I would like to draw the attention of the Government to 
clause 3 (2) of the Bill which exempts the duties mentioned in this Bill from the 
surcharge of 25 per cent, levied by the Supplementary  ̂Finance Act of 1931. At 
this juncture when both the industrialists and the consumers and all other 
taxpayers are paying taxes to their utmost to keep up the financial credit of 
the country I do not think Government would be justified in exempting the 
duties imposed by this Bill from such surcharges. To my mind it would have 
been most fair if Government would have continued the surcharge on the duties 
imposed by this Bill till at least the next budget when according to the light of 
financial conditions they could have come forward with their suggestion for the 
removal of the surcharge, not only on these duties, but also on income-tax 
as the taxpayers paying this tax are the most hard hit by the surcharge, than 
any other class of taxpayers.

The Council then adjourned for Lunch till n Quarter to Three of the Clock.
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The Council re assembled .̂fter Lunch at a Quarter to Three of the Clock, 
the Honourable the President in the Chair.

T he H onourable Mk. HOSSAIN IMAM (Bihar and Orissa: Muham­
madan) : Sir, the Bill before the House is neith^ a purely protective nor a 
wholly revenue measure. It is a, compoimd of both, because an excise provi­
sion cannot even by any stretch of the imagination be broufzht under the head 
of protection. Last session, au Excise Bill was brought forward, not by the 
Commerce Department, but by the Finance Department. I think therefore 
that I am correct in assuming that the idea behind this Bill is to protect as well 
as to give revenue to Government. The Bill thus consists of one good thin;̂  and 
another which is distinctly bad. The good thing is that it reduces to a certain 
extent the protective duty, and thereby reduces, so far as rupees, annas and pies 
are concerned, the incidet ĉe of the protective duties, and so it is welcome from 
the consumerpoint of view. But this good point has been vitiated by the 
imposition of an exciwe, which has reduced the margin of difference of the pro­
tective duties to a very small limit. For instance, take structurals, we were, 
accordingto the^Tariff Boatti’s Report of 1926, in Table XXV diarged Rs. 116, 
and the present st'lling price will come to about Rs. 113. This is one of the itettis

a 2



[Mr. Hosaain Imam,]
with which we, as consumers, are mostly concerned. Such a small reduction 
as of Rs. 3 per ton, considering that a ton consists of 27 maunds, about which 
the Honourable the Conmierce Member made so much, is really negligible.

Then, Sir, imperial preference is being introduced in the garb of difEerential 
duties. This innovation of difEerential duties vras brought in by the 1927 
Board. Before that, probably it had not come into operation.

I think that even the conscience of the Government was pricked and they 
did not have the heart to call this a Steel Protection Bill. The title of the 1927 
Bill was the Indian Steel Industry (Protection) Act, whereas the name of the 
present Bill has been changed to “ The Iron and Steel Duties Biir’ . That 
shows that we were wrong in thinking that the Government had no conscience. 
They have a little of it. They realise that this Bill has not been brought for­
ward to protect the Indian steel industry.

T he H onourable the PRESIDENT : What does the preamble say ?
T he H onourable Mr . HOSSAIN IMAM : The preamble does not form 

part of any statute.
T he H onourable the PRESIDENT : It does refer to protection ?
T he H onourable Mr . HOSSAIN IMAM : The name is what forms clause 1 

of the Bill. The Bill could have been properly called a Bill to impose an 
additional burden of taxation on India, or a Bill to protect the iron and sted industry 
of England, and so on.

There is another test by which we can judge whether we are going to get 
things at a higher or cheaper price. It is the real purchasing power. Dr. Meek 
says in his monthly report that the index number of wholesale prices has fallen 
from 204 to 119 between 1927 and December, 1933. Judged from that 
aspect, we find that structurals which were worth Rs. 116 in 1926 are now worth 
Rs. 198 ; fish-plates which were worth Rs. 148 are now in real money worth 
Rs. 224, and black sheets which were worth Rs. 181 are now worth Rs. 220. 
The Honourable Mr. Stewart in his introductory speech referred to the reduction 
in the cost of the manufactured articles. I would invite his attention to para­
graph 47 of the present Board's Report, page 29, Table VIII, in which he will 
find that under fish-plates there is a distinct advance of Rs. 5*3 per ton on the 
Board’s estimate with coal and spelter at Rs. 5 • 21 and 235. The 1926 estimate 
was Rs. 81 • 20 per ton and the adjusted cost of 1933 comes to Rs. 86 • 52. Again, 
Sir, in structurals, there is practically no diminution. • 30 per ton is all that the 
Tata Company have given us in this year of grace, 1934.

The H onourable Mr . T. A. STEWART ; Sir, may I point out that those 
are differences from the Board’s estimates, not from the actuals of 1926 ?

The H onourable Mr . HOSSAIN IMAM : I quite agree. The heading 
ifl like that. If the Board’s estimates are wrong, then the whole basis of the 
scheme of protection goes by the board.

I emphaticaUy protest against the principle which has been enunciated in 
t l^  Bill. The principle is that the burden on the consumer should remain the 
same as it was, irrespective of the requirements of the protected industry.
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Sir, the one incentive for bringing forward protective measures was, that in the 
end the consumer will gain the advantage of reduced cost, though at tdie moment 
he may have to pay more. What has the Government done ? The Govern­
ment found that on account of reduced duties which the TariflE Board has re­
commended, they would be out of pocket to the extent of Rs. 30 lakhs. In­
stead of shifting that burden on to the general taxpayer or elsewhere, it has been 
thrown entirely on to the users of steel. That is a very obnoxious principle, tha  ̂
irrespective of the cost of production the amount of taxation on the user of the 
protected goods should remain the same. I would point out that the burden of 
protection could be reduced, and it was up to the Government to explore other 
avenues and not to place a further burden on this beast, the consumer, who is 
already bearing more than his fair share.

Sir, I have had great difficulty because the speech of the Honourable Com­
merce Member has not been reported in any of the daily papers. I wanted to 
have a look at the official report but under the present rules probably I am not 
pfermitted to do so, and therefore in referring to the speech I would request the 
Honourable Mr. Stewart to correct me if my impressions are wrong.

T he H onourable Mr . T. A. STEWART : Sir, I have had no further 
advantages than the Honourable Member. I also have not seen the notes 
of the Honourable Commerce Member’s speech.

Thb H onourable Mr . HOSSAIN IMAM : Sir, to us it is a matter of great 
regret that this Bill should have been piloted by an Indian Member in charge of 
the Department of Commerce. He says that the prospects of industries dispen­
sing with protection are bright, but as I said before, if this principle holds good, 
that even where no protection is required the users must be condemned to pay 
more to the Government, then this prospect which he held out to us vanishes into 
thin air. I hope when his successor comes forward vnth another Bill in seven 
years’ time, he will not burden the consumer. He also stated that preference, 
or call it a differential duty as you like, lifts the burden from the consumer. 
That proposition like many other generalizations is subject to many qualifica' 
tions. In generalization one can go to any limit, but when one comes to analyse 
them one finds that in the end, nothing comes out of nothing. Because of 
the fact that we are giving a preferential or differential duty to England, we are 
throwing a burden on the consumers in the shape of excise duty. If there were 
no preferential duties we would not have been asked to pay an excise duty. I 
am quite ready for my Honourable friend the Finance Secretary to examine this 
and give us facts and figures to show what would have been the effect if there 
had been no preference and we consumed only continental steel. We have no 
figures at the present moment, but during the next few months we would be able 
to have a body of facts and figures to substantiate our claim that this excise 
duty has been brought in simply in order to give this differential duty. Then, 
the Honourable Member was very solicitous about the consumers. He stated 
that if we had no differential duty we would have been placing a burden on the 
consumer and therefore his sympathies went out to consumers. Sir, within 
a short period of two and a half years the Honourable Member has heaped more 
burdens on the consumers than any two of his predecessors have done in their 
ûll terms of office. This is all I have to say about the consumer’s point of 

view.
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1 am almost tempted to B&y that the Oommierce Department has been behav­

ing in the matter of duties most onjreasonably. Even when there is no neces* 
sity for safeguarding them, duties are being imposed on things coming fix)m 
outside, a hundred thousand things and lakhs of people are being penalised 
and asked to pay a huge burden of protective duty to safeguard a hundred 
thousand things. The Honourable Member suggest^ that up till now we had 
not heard any argument which would substantiate by sheer fact that differential 
duties on British steel were inadequate. That was a very grave charge whick 
the Honourable Member laid on us. In reference to that I would invite the 
attention of the Honourable Secretary to page 53, paragraph 97 of the 1927 
Report, in which the Tariff Board specifically mentioned :

We have received evidence that the steel made to the British standard speoifioation 
on the oontiiient <MUi be porohased at 1()«. or Ks. 7 more than tho prioe of non-standard con­
tinental materials. We consider that if this common prioe is to be maintained some addi­
tion must be made to the duty on British steel and some docrease in the duty on continental 
steel

That was the proposition initiated not by non-officials but by an expert body, 
that British steels onght to be taxed about Rs. 7 higher than continental goods, 
because they are of superior variety and as such have to compete not with the 
untested materials supplied by Tatas, but with tested materials, and the cost of 
testing, as is well known to the Honouiable/Commerce Seeiretary, is something 
more than Rb. 5 even in India. I have also found something to substantiate 
this from page 205 of the report of the working of the scheme of protection Fault­
ing from the Trade Agreement concluded at Ottawa. In the case of certain 
items of British and non-British steel, there is in one instance a difference of 
Bs. 3 per cwt. between the British and non-British goods price. 1 am very sorry 
that this re})ort does not give us facts and figures about other kinds of steel, but 
ao far as I could find out, the difference varies from the highest Rs. 3 per cwt. 
to nothing at the lowest. Therefore, Sir, to state that th« same amount of pro- 
t^tion is required from the British steel as from the continental is wrong. 
There ought to be greater protection from the British steel, because of its supe­
riority.

Another principle which he enunciated and which struck me was 
that the industry does not mean the shareholders. I

3-6 P.M. hsLye personally no experience of industries, but from
persons within the House and outside who have spent their lives in industry,. 
I asked this question, “ What is the English practice ? They all told me that 
industry means nothing but the shareholders and the owners of the industry 
concerned. I would ask the Honourable Commerce Member to inform us 
if he ever consulted the shareholders of Tatas and whether they approved of 
this Bill and the measures it embodies ; or was it not a fact that they consulted 
only the parasite which is eating up the vitals of the industry, the managing 
agency system,—about which I said many things during the textile discussion 
and which I am not going to repeat now. It is the concern of that system 
to get their own share of commission and which the Government is careful 
to provide in each and every tariff proposal. They are concerned with that 
and therefore they have nothing to object to ih this Bill. If we look at it from
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that point of view, what has the industry gamed from the protectioh from 
1925 ? For the last seven jrears the industry has paid ho dividends to ils 
ordinary shareliolders. The second preference shareholders are in great arrears 
and the first preference shareholders were given dividend by a raid on the 
depreciation fond.

H onoujiablis th e  p r e s id e n t  : Have they objected to this BiH; ?
T he HoNOUiiABLeJ Mr. H08SAIN IMAM : There have been no meetir^. 

Sir. Either the Government or the Tatas ought to have held an extraordinkty 
general meeting of the shareholders and placed the measures before them and 
asked for their approval. That would have been—

T he H onourable thj; PRESIDENT : Do you say that Government 
should have placed this Bill before the shareholders and asked for their 
approval?
 ̂ T he H onourable Mr . HOSSAIN IMAM : Government should have 
asked Tatas to do this, the Managing Agents to do this, ottierwise------

T he H onourable the PRESIDENT : Docs not the very fact that they 
have not held a meeting show that they have not disapproved ?

T he H onourable Mb. HOSSAIN IMAM : Unless the management 
calls an extraordinary meeting, a meeting could not be held. The Bonabay 
Shareholders’ Association, with which the Honourable the Commerce Secreta^ 
is very familiar, have objected to this Bill and have sent telegrams. May 
I point out to the Government that they have the Companies Act under revi­
sion and I hope they will not be content with revising the Act for future con -̂ 
pauies but they would look into the possibilities of somewhat curbing tie 
rapaciousness of the managing agents of the established companies as well.

I come to another proposition enunciated by the Honourable the 
Commerce Member. I like the way in which he placed it before us very much- 
He placed before us an elementary point and tried to convince us that we 
were in the wrong and he was in the right in regard to differential duty. HiB 
point was, suppose the landed cost in India ex-duty is Rs. 100 for British 
goods and it is Rs. 65 for continental goods, the fair selling price is Rs. 105, 
fiierefore in all reasonableness the protective duty ought to be Rs. 5 per ton 
on British goods and Rs. 40 per ton on continental goods. That is a perfectly 
correct exposition as far as it goes. But, Sir, the Honourable the Commerce 
Mmber should not forget the Finance Member as well, and the Government 
of India being one and indivisible whole, all the measures that they bring 
forward must be embarked in conaultation with all members. The Honourable 
the Commerce Member was doing the greatest amount of injustice to his owk 
colleagues, the Finance Member, by bringing forward this differential dxity. 
Consider the matter on his own basis. Suppose we are importing 6 lakhs 
tons of steel goods from abroad. What happens if Indians are unpatriotic 
«B0ttgh to use English goods, the Finance Department gets only Rs. 26 kykhs 
by the use of English goods ; but if they are patriotic enough to me continiBntlid 
goods alone—

Th® H on ou ra 31 ê S ir DAVID DEVAD08S 
Christian): Is that patriotism ?
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T he H onoubablb Mr . HOSSAIN IMAM : I repeat, Sir, that if they are 
patriotic enough to use only continental goods, at Rs. 40 per ton on 5 lakhs 
of tons, the Government will get a revenue of Rs. 2 crores. This differential 
duty is nothing but a present from the poor and down-trodden Indian con­
sumers to the British industry. In a perfectly straightforward preferential 
basis, we have this advantage that we get some quid pro quo for it. We can 
say that we are giving preference on goods worth a crore and in return 
get preference from the other for goods worth one crore of our own. 
That is some sort of exchange, but in this differential duty, even this 
element of counterbalancing is wanting and there can be no justifica­
tion for differential duty, except the sentimental reason of giving it 
to our own imperial masters. Now, fc'ir, two questions arise. Either 
British goods are equal to continental goods or they are superior. They 
cannot of course be regarded as inferior. If it is better stuff, then we 
would be justified in putting a higher duty on the consumer. I mean if we 
had Rs. 100 jius Rs. 40or!^. 140, because the consumer is buying a better 
article. A man who wants a Rolls Royce cannot object if the Customs Depart­
ment charge him more in tax than on a man who uses a Ford car. But if they 
are equal, it is his duty as a citizen of India to use the thing which, without 
taking a single shell out of his pocket, puts more money in the till, i.6., the 
Government exchequer. If we did not have this differential duty, it would not 
be necessary to impose the excise duty as I said, and I am ready to Bubstantiate 
the statement next year when figures are available. I would like the Honour­
able the Commerce Member also to keep this in view aiid tell us at the time of 
presenting the budget what would have been the resfilt if this had not been 
given effect to. Then, Sir, I very much regret that^e estimate of consump­
tion of British and non-British steel has not been p la ^  before us. The Tariff 
Board estimated the loss of customs at double the figure which the Commerce 
Department has worked out, but neither of them have placed the basis of their 
guess work. It may be possible that either the experts of the Tariff Board 
are right or the experts of the Commerce Department are right, but we, Sir, 
are in the dark. We do not know the basis of those calculations. I feel. Sir, 
personally that the Tariff Board were fairly correct in estimating the loss in 
revenue. It is only to disguise the ill-effects of this differential duty that the 
customs department have given us a smaller estimate—an estimate which 
assumes that less British steel will be consumed in India than continental steel. 
For instance, Six, in the Report of the Tariff Board, they had taken the con­
sumption of test^ material of Tatas at about a sixth and probably on that 
analogy the Government have based their calculation of British steel coming 
in at about the same figure. Therefore, they submitted the loss would be 
lees. May I have this assurance from the Commerce Department that if 
they find that the effect of this differential duty is to place a greater burden 
on U8 by reducing the customs income they will reconsider their attitude and 
have a imiform rate of duty for British and continental goods ? The fact 
cannot be overlooked that at the present moment the continental suppliers 
are already hajndicapped to the extent of 40 per cent, if we rely> Sir, on 
today’s quotation of 74*53 francs to the pound sterling. The handicap in the 
gold and sterling block is 40 per cent. If the continental manufacturers are 
able with an initial handicap of 40 per cent, and with additional burdens vary-
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ing from 20 to 30 per cent, to compete and still sell th ^ e  cheaper in India than 
goods of IndiAn or British manufacture, is it not a sad commentary on the 
eflSciency of Tatas as well as British manufacturers ?

Sir, it has been held out to us that a great achievement has been made by 
the Commerce Department in getting free entry of Indian pig iron into the 
British market. As if this were a new thing. As if we were gaining anytlung 
by it. It is well known, Sir, to the Commerce Department that there is no 
competitor in the Empire countries to our pig iron. No other empire country 
can supply England with pig iron.

The H onourable Mr . T. A. STEWART : Might I point out to the 
Honourable Member that England itself is a very large manufacturer of pig 
iron ?

The H onourable Mr . HOSSAIN IMAM : Their import of pig iron 
has been varying from 200,000 tons to 400,000 tons every year because their 
pig iron is not so rich in iron contents as ours. Sir, the pig iron »which we 
supply to the United Kingdom forms but a paltry one-fourth of our export. 
If we can find a market for three-fourths of our produce without giving any 
initial advantage why should we worry about this ? That is my first charge. 
My second charge is that if England were foolish enough to impose a duty on 
the raw produce of their goods, they woiJd enhance their own production cost 
and the result would be that British steel will have to be priced at a higher 
figure due to the imposition of the duty on pig iron, and that will place fresh 
impediments in the way of British steel coming and competing in the world. 
We, Sir, are helping the British industry in two ways. Firstly, there is a 
direct subsidy from the Government. Secondly, there is the indirect subsidy 
in the shape of free pig iron. These constitute an advantage which I can 
visualise more than the entry of pig iron into England.

Now, Sir, there is another point. We would have considered, Sir, that 
we had got some recompense if we had found that our pig iron on accoimt of t ^  
preferential duty was being sold at a slightly higher price than for competmg 
goods. That, Sir, is also one way of looking at it. But what do we see ? 
England has practically left oft buying pig iron from anyone else. Practically 
all her imports last year were from British India and nothing from anyone 
else. Eighty per cent, of her imports of pig iron came from India, whereas 
before this time, Sir, the percentage of Indian imports into the United 
Kingdom market was between 20 and SO per cent.

T he H onourable Mr. T. A. STEWART : Does the Honourable Member 
know that during the last two years a duty of 33  ̂per cent, was imposed on 
imports of foreign pig iron from India into England and that Indian pig iron 
had that advantage ?

T he H onourable Mr . HOSSAIN IMAM: I will quote, Sir, from page 
40 of Dr, Meek’s Report. In 1920 the total import into the United Kingdom 
was 1122,000 tons; ux 1925 it was 190,000 tons; in 1930 it came down to 135,000 
tons and in 1933 it had gone down to 93,000 tons, out of which 80,000 
tons have been imported from India. The United Kingdom is reducing its 
imports.
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Ths H onodbable Me. T. A. STEWART: I obliged to the Honour­
able Member. I was about to ask him to quote those figures.

T he H onourable Mr . H0S8A1N IMAM: This, Sir, serv&j hi.s purpose 
in shoMiii  ̂that India’s share has risen but it also serves my purpose in showing 
iihat India’s quota as far as its total export is considered has not been sub­
stantially increased and in order to confirm that statement, Sir, I will quote 
fcom page 109 that our export of pig iron •was 568,000 tons and last year it 
was 377,5(10 tons only. Our total trade has detesnorated in pig iron. This 
is my reply to our gaio in the United Kingdom market. That is the direct 
result of the Ottawa Agreement. Our trade is bound to suffer. If we do 
not purchase goods from them, they will not purchase goods from us.

Now, Sir, I come to the Tariff Board itself. It is well known, Sir, that I 
am not a very ^reat protectionist, and once or twice that I hav« supported 
protection I have done so in spite of myself. In this case, Sir, things are like 
this. There is no denying the fact that out of the industries that we havb 
safeguarded or protected so far, the steel industry has come out the be^, 
ahhough it is not from my point of view yet self-supporting. Dr. Mathii, 
who is the President <rf the Board, has been connected with the steel inquiipjr, 
for a very long time, and what he does not kno,v about the steel Indust^ 
I am prepared to say is not worth knowing. It is regrettable that after the 
strong stand which the last Tariff Board put up against imperial preference, 
there should be such a fall as is witnessed in tbis Tariff Board^b Report. But 
there were. Sir, certain points raised in the former Stc(4 Itldustry Tariff Board^s 
Report. In that report the principle of differential duties or, as I would like 
to call it, imperial preference, was admitted iii regard to the iron and steel 
industry, but with this difference that, while in the statutory report of 1926 
a feeler was thrown out, one or two items were subjected to differential duties, 
now we have b eo^ e  whole-hoggers and want to have imperial preference in 
aU;categories. I would have liked to go in for a detailed criticism and review 
of the rqport, not questioning their findings but comparing them with previous 
reports ; but as it is late, I will not go deeply into those matters. I should 
Hke to mention only one or two points. On page 70, in the note that has been 
given, they say that this increase of railway freights about which the respon- 
fls&ility lies on the Honourable the Chief Commissioner for Railways as it 
esune r.t an iuopportune moment; the industry did not know a word about it. I 
am told the East Indian Railway informed the Board privately, so that the Tat^ 
were not able to give facts and figure.̂  to substantiate their loss on account 
of this increase in freight on the East Indian Railway. The Tariff Board say 
that even in spite of this increase there was already sufficient money to compen­
sate the Tatas. It is not a question of a lakh or two. The East Indian Rail­
way have made an additional demand of Rs. 12 lakhs on a production of 
600,0(X> tons. That means that Rs. 2 per ton was hidden away somewhere. 
They have not mentioned exprpssly where they have provided for this. Th^t 
is my complaint. When they said they have provided for this, they ougW 
to have mentioned where they have provided for it. It nieans that their 
recommendations were so generous that Rs, 12 lakhs were hidden a,wav sonae- 
where.
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I have » great complaint that the Board have not given facts and figures. 
In paragraph 119 they give their eatimates of general loss in revenue. If we 
in the Legislature are to do any business here we ought to be given facts and 
figures and details. I should also like to draw the attention of the Commerce 
Department to their persistent policy of ignoring this House whenever any 
Bill is referred to a Select Committee in the other place. I, and other 
Members of this House, without any difference in caste, creed or colour, have 
been insisting that this House should be associated with Select Committees. 
This House was deprived of its rights, and the greatest culprit in this respect 
has been the Commerce Department, which has absolutely refused to have 
anything to do with us.

Sir, I will not waste much of the time of the House. I should only like 
to say a few words about the industry itself. There is no doubt that the Tatas 
are good employers. They have done much for the welfare of their labour ; 
they have spent lakhs of rupees in education, hospitals and other welfare

• works. But I find that there is a lack of elf ciency, although I am willing 
to admit that the efficiency is greater now than what it was formerly. But 
even now, the realisation of the waste products offers scope for further enquiry. 
I had hoped that the Tariff Board was going to enquire into this. Govern­
ment would have been well advised to have appointed an officer just as the Chief 
Commissioner had for the Railways in Mr. Pope to examine the working of the 
steel industry to see what improvements could be made in reducing the wastage 
and increasing the efficiency. I make this request, Sir, because it is really 
the Indian taxpayers who have to foot the bill. If the industry is able to 
manufacture these goods at cheaper rates, we will be the gainer, and therefore, 
as the reversionary bonus holders, I hope that Government will keep this in 
view and if they have any opportunity, or if the Tatas come forward and ask 
for any further protection, they will insist on having an enquiry by an expert 
made into their works. My Honourable friend Major Nawab Sir Mahomed 
Akbar Khan was very vehement about that, and I think he has made out a 
case himself.

The oiiJy complaint of labour which I could find out during my visit to 
Jamshedpur was that they were feeling some trouble about houses. It is a 
new town ; the labouring class is not sufficiently wealthy to build its own 
houses, and they have to rely to a great extent on the Company’s houses. 
The Company employ about 20,000 people and they have only 6,000 houses. 
So, it is understandable that all cannot be accommodated.

Another complaint was that at present the gratuities which are given to 
the old employees are not based on any rules. It rests on the sweet will of 
the head of the department to give either a month’s gratuity or a year’s gra­
tuity. I should like that they should adopt the system of my Honourable 
colleague Sir Guthrie Russell and give a gratuity of 15 days’ pay per year, 
as is done on th  ̂Railways.

T he H onourable the PRESIDENT: May I remind the Honourable 
Mmber that there at  ̂s^vfral speakers tjo follow him aa<i there is a oonaider- 
^ le  amounti of work before us today ? I propose to sit till late in the evening 
and finish tlie work.
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The H o n o u ra b le  M r. HOSSAIN IMAM: I was about to close, Sir.
The Honourable the Finance Secretary may consider the possibility of 

giving some help and taking over the sterling debentures of the Tatas, and 
thereby reduce the overhead charges in the shape of interest on these sterling 
debentures, which are at the very high rate of 7  ̂ per cent, and charge them 
4 per cent, interest.

T he H onourable Sir  ALAN PARSONS: I will certainly do nothing 
of the sort.

The H onourable Mr , HOSSAIN IMAM : Then there is another point 
about the employees. My Honourable colleague, Mr. Banerjee, was very, 
very vehement that a propaganda is being carried on against Bengalis. There 
was nothing of the sort. The propaganda was that certain departments have 
become the monopoly of certain classes of people. As is well known, Qovern- 
ment are also giving it out as their definite policy to stop the preponderance of 
any community in the services. Might I ask my Honourable colleague to^ 
enlighten us if he will accept that as the Bengalis are excluded at the present 
moment from the army, they should be excluded from the army for ever ?

The H onourable Mr . JAGADISH CHANDRA BANERJEE : No.

The H onourable Mr. HOSSAIN IMAM : Therefore, what we want is 
that every eonmiunity should be represented in the national industry and that 
no one should be excluded for his caste or creed, and that no one should be 
given an undue advantage because of his caste or creed. That is till.v We 
do not want any Bengalis to be ousted, but when there are vBCUoieB, 
others too should have their due share in those posts.

Now I wish to draw the attention of the Honourable Sir Guthrie Russell 
to one of his steel plants which is lying idle at Jamshedpur. If he were to 
utilise it, that would materially help Tatas in giving them an outlet for their 
products.

The H onourable Sir GUTHRIE RUSSELL: It would not affect 
Tatas in any way. It would only mean diverting certain work done by private 
enterprise to State railway workshops. It would have no effect on Tatas 
whatsoever.

T he H onourable Mr . HOSSAIN IMAM : But if he were to make re­
search and find out whether he could substitute the basic steel of Indian 
manufacture for the foreign acid steel he is using he would give more work to 
Tatas.

One word more and I will finish. The Bill proposes to give preferential 
treatment to England without asking for an3rthing------

The H onourable the PRESIDENT: The Honourable Member has 
spoken at considerable length on that point. I hope he is not going to repeat 
his arguments ?

T he H onourable Mr . HOSSAIN IMAM : I was simply going to aiy 
that I wish to exonerate the Colnmerce Department from the charge which 
my Honourable friend Sardar Shri Jagannath Maharaj Pandit bid at thdr door,
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that they have listened to the public voice and re-imposed a duty in considera­
tion of public opinion. They have done nothing of the sort. I give them a 
certificate that they have never he^rd the voice of the public! Sir, this Bill 
does not intend to protect the Indian industry or reduce the burden on the 
consumer. If it does any good it does it for the English steel industry.

Sir, I do not support the Bill.
The Honourable Khan Bahadur Dr. Sir NASARVANJI CHOKSY 

(Bombay: Nominated Non-Official): Sir, I rise to support the Bill which 
has been moved by the Honourable Mr. Stewart. It is not my purpose to 
enter into the intricacies of the tariffs and duties, nor of the profits, visible 
or invisible or ch ingâ  as alleged by the Honourable Nawab Sir Mahomed Akbar 
Khan. - The role of financiers, auditors and experts has been assumed by 
some Honourable Members ; I would leave it to them to find out the discre- 

•pancies in the Report of the Tariff Board, which is thorough, searching and 
impartial.

Sir, when any country promotes an industrial development of a kind 
that is non-existent, it has to face enormous difficulties and vicissitudes. 
When the Tatas started their iron and steel works there was no local experience, 
no local experts, no local skilled labour. Jamshedji Tata, whom I had the 
privilege to know personally, with his unique genius, with his enterprise 
and with his breadth of vision entered into the matter with a zeal which was 
beyond all praise. He spent lakhs in the preliminary inquiry; he invited 
experts from many countries, from Petersberg, from Germany, and other 
American sources, from England, in order to put the works on a firm basis. 
He was undaunted by the mas n̂itude of this new venture. In spite of 
all, however, there was one great disability he had to face, and that was the 
competition of foreign importers, who had long and intimate connection with 
India, who knew Indian requirements and how to meet them. And naturally 
they unde sold Tata’s products. Grovemment had then to give protection, 
which was further extended, and now we are asked to sanction its 
modification and continuance for a further period of seven years. It is 
to be hoped that it will be the last period of protection and that after 
1941, the Company will be so well established as to cease to require further 
protection. A country has to make sacrifices in order to be self-sufficient 
and in the present instance such have been made by the Tatas, capitalists, 
big and small, shareholders, the public and the consumers, in order to 
support a national and a key industry. Have the Tatas contrived to so 
manage their Works as to improve the conditions of the trade in India, is the 
question ? Sir, if those Honourable Members who have been such vehement 
critics had carefully studied the last Report of the Tariff Board, they could not 
have failed to notice the enormous progress made within the last six years. 
Their Indian trade of which they had only a 30 per cent, share in 1927-28, 
has increased to 72 per cent, in 1933-34. That is certainly not a small gain. 
The works are now estimated at Rs. 12  ̂ crores, if the profits are calcukted 
upon that, they barely come to 2  ̂ per cent. At the same time, however, 
the profits have been assigned for depreciation to the extent of Rs. 400 lakhs 
of which Rs. 302 lakhs have been utilised for improvements and replace­
ments. Another important point is the remarkable increase of efficiency. 
The cost of production has been reduced to a much greater eictent than was
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[Khan BaVadur Dr. Fir Nasarvanji Choksy.]
aiiticipated by the previous Tariff Board. By far the most impressive state­
ment of the Tariff Board is that these Works will stand comparison with those 
of similar age and capacity elsewhere if the suggestions that they have made 
are accepted and carried out. It has been asserted that Tatas have not 
carried out some of their suggestions. We are not in their confidence, nor 
do we know what conditions and circunxstances prevented them from adopt­
ing all the requirements of the Tariff Board. Besides that, Sir, they havia 
established a town with a population of 85,000. They have sp^t an enor­
mous amount of money in welfare work, in estate management, medical 
relief, housing, technical education, etc. There is no similar undertfJcing in 
India to compete with it. If Indians had any enterprise, any genius, when 
protection was given they should have come forward to establish other works 
for fair competition. It is no me crying that Tatas have a monopoly. If" 
they have a monopoly, it is because there is no other competitor in the field.
I think the charge of monopoly has been greatly exaggerated. As regards 
their dividends, everybody knows what poor dividends they have been 
paying and how for years together there have been none to ordinary and 
deferred shareholders. It has been sugg^ted that the Company shoiild not 
look to dividends, nor redeem t^ ir debentures. The debentures are, however  ̂
a burdra upcm the concern ; but notwithstanding that it is reeomnkended 
that all profits should be devoted to expansion and replacengMBn|»; Abat is 
a question, Sir, for the Board of Directors to decide. . r >

The main question is, whether the protection that is now being given wiH 
be sufficient for all time, or whether circumstances will so cdiange that modifi­
cations will be necessary ? It is impossible to prognosticate at this date, but 
there is this to be said that the existing protection has not stimulated expan­
sion in any direction. The sugar industry in spite of protection is bewailing 
its lot. There was a mushroom expansion, leading to cut throat competition. 
Again, Sir, the apathy and supineness on the part of Indian industrialists 
is well known. They have rich material before their eye.s, but they will not 
take the trouble to investigate how best it can be utilised for the benefit 
of the country. They inveighedJ the other day about a British industrial 
concern that was about to take up some chemical works in the Punjab. There 
has existed material there which could have been utilised years and years ago 
and have supplied India with numerous chemicals for the use of o t l^  
industries. It was said the other day that Jamshedji Tata’s incentive was 
due to a geological survey and the finding by an expert of iron ore, etc., in 
the jungles. It is true the ore was there, limestone was there, coal was there, 
but was there any enterprise, any genius, any broad vision ? But for him, 
all those materials would have been lying fallow and unutilised up to this 
day. There exist many instances where discoveries and inventions have 
been neglected. One of the most striking was that of the discovery of aniline 
dyes by Mr. Perkins, a British chemist. He placed the discovery before 
caipitalists but they would not look at it. What was the result ? The dis­
covery went to Germany wh'ch secured a world monopoly, increased the wealth 
of the country and on the basis made further discoveries. That shows 
what genius, what enterprise and what breadth of vision can do !

With these few remarks. Sir, I sup^rt the Bill.
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T hb H onourablb Sa iy e d  MOHAMED PADSHAH Sahib Bvh vdur 
(Madias : Muhammadan) : Sir, I have no pretensions to any techaical 
knowlediG?e of the subject. I would approach the subject from the point of 
the layman and I feel» Sir, that to determine tl^ main question, the quefftion 
of whether it is necessary to give a further extension of protwtion to the 
iron and steel industry in India, to determine this question I feel it is not 
nedessary for one to be possessed of any technical or special knowledge. Sir, 
the Tata Iron and Steel Company has attained a unique position in the 
country. The protection given to the iron and steel-industry is priictioally 
the protection afEorded to Tatas. As has been observed by the last 
Honourable speaker, Tatas iave made a great contribution to the industrial 
development of the country. At a time when this industry was non-exist­
ent in India and when there was none available here who had any experiencd* 
of this industry at a time when the market for steel was fully in tKe hands 
of foreign agencies, Tatas started their works and contended against tremen­
dous odds, and in spite of these difficulties they succeeded in carving a 
market for themselves. It was in view of this and in view of the fact 
that it was desired that India should become economically independent and 
sbould be free from its helpless dependence upon foreign countries that the 
Central Legislature originally grant^ this protwtion. Now, Sir, the question 
is, whether the result of this action has be6n such as would justify a similar 
action to be taken again ? Therefore, Sir, we have to see whether under the 
shelter of this protection the industry has improved in efficiency and haa 
adiieved results which will encourage the hope that within a measurable dis­
tance of time it will be possible for this industry to get into a position where 
it might be able without extraneous help to hold its own against foreign competi­
tion. Sir, that this industry has achiê êd these results, that it has consider­
ably improved in efficiency and organization and that in spite of great disabi­
lity under which it had to labour during recent years owing to trade depression, 
in spite of this disability it has succeeded in reducing its cost and increasing 
its output—all this is evident from the Report of the Tariff Board. This 
report makes it perfectly manifest that Tatas notwithstanding the fact that 
still there are certain directions in which, with the adoption of better methods, 
it would make it possible to achieve better results, notwithstanding this, they 
have not failed to prove themselves perfectly deserving of the encouragement 
that has been shown to them. The management have shown that they are 
perfectly alive to the fact th^t they cannot hope to depend upon this pro­
tection for long and that consequently they have to hasten to organize to 
improve and consolidâ ê the position of the industry. Consequently, Sir, 
as is obvious from the Tariff Board’s Report, they have done a lot by way of 
improvement in the equipment and by way of reducing the works cost and 
ncreasing the volume of products. Besides this, as behovĉ s the industry 
which claims to be a national industry of first importance they hnve strivea 
their best to introduce conditions for labour which are much better ihan can 
be foimd in any other industry in India. Sir, not only do they employ a 
great deal of labour, but they also make much better provision than anybody 
else for their workmen. The care and attention that they bestow towards 
the well being, towards the health and welfare, of their labourers, is too well 
known to need any mention. Deficiencies might still exist, as my Honcmrable
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[Sftiyed Mohamed Padshah Sahib Bahadur.]
friend Mr. Hoasain Imam has just pointed out; there is still some direction 
in which Tatas will have to effect improvement as regards the w e lf^  of their 
workers, viz,y in the matter of housing and gratuity. I hope that Tatas who 
have done their beatt to try and improve the lot of their wcnrkmen would try 
and introduce these reforms also. Therefore, Sir, we feel that a very strong 
case has been made out for extending the period of protection to Tatas, The 
only question would be the measure of protection which has got to be granted 
and on this aspect of the question I do not propose to dwell k>ng, inasmuch 
as I feel that for want of technical and special knowledge I do not think I am 
competent to form an opinion about this. All that I would say is this, that 
the way in whidi the Tariff Board has come to determine this quantum of 
protection appears to me to be the only and proper way in which you could 
determine the measure of protection. In determining this measure of protect 
tion they have tried to find out the difference between the fair selling 
price of the indigeiu)us articles as against the landed import price ana 
they have given this difference between these two prices as the quantum 
of protection against e v ^  article. I think, Sir, this is the only way in which 
you could arrive at the proper measure of protection that has got to be given 
to the indigenous industry. Now, Sir, while I am on this aspect of the question, 
I should like to say a word about the way in which the differentiation lias been 
made between British imports and foreign imports. It has bee& observed 
by some of my Honourable friends who have taken objection to this differen­
tiation that in case the differentiation had not been made and if patriotic 
Indians had been allowed to use only foreign articles, the. result would be an 
additional income to the Indian exchequer. I feel, Sir, that there is no justi­
fication for this hope.

T he H onouiiable Mr . HOSSAIN IMAM : It is pure mathematics.
T he H onourable Sa iy e d  MOHAMED PADSHAH Sah ib  B ahadur  : I 

am also taking my stand on the firm ground of mathematics only on the 
terra jinm  of facts and figures. The differentiation is there not because there 
is any desire to give preference to one article against the other but becai^ 
of the fact that there is really a discrepancy between the prices of British 
goods and the prices of foreign goods.

T he H onourable Mr . HOSSAIN IMAM : Is it an order from the Secre­
tary of State, Sir ?

T he H onourable Sa iy e d  MOHAMED PADSHAH Sahib  B ahadur : Your 
own mathematics go to show—the figures given in the Tariff Board—and 
I do not pretend to have any knowledge outside the information that has be^  
supplied to me in the Report of the Tariff Board— f̂rom these figures I feel 
that there is really an enormous difference between the price of the foreign 
article and that of the BritiBh-made article and it is but natural that, as against 
an article which is highly priced, there should be a smaller measure of pro­
tection in comparison with another article which is priced low so that the 
effect of these foreign articles might be the same as against the Indian article. 
As has been stated by the Honourable the Commerce Member the other day, 
when he made his reply to the debate here, he gave us a concrete instance of
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an Indian article being priced 100 and showed hcppr tibe quantum of
protection for this article would be araessed as against the E^gUslx^icle, wlxic  ̂
was priced at Rs. 90, and the continental article priced at 1^. 60. .So thAt 
he made it perfectly clear how the duty against the British-made article should 
be only Rs. 10 while on an article of a similar kind imported from a foreign 
conntry it should be Rs. 40. I do not think, Sir, I need labour this point any 
tobre. But, Sir, my own view is that, even if this was not a case of differen­
tial duty necessitated by the hard and undeniable facts of the case, but on the 
other hand it was a clear case even of imperial preference, I should feel that that 
yhkB a step in the right direction.

T he H onourable Mr . HOSSAIN IMAM : At the cost of India ?
T he H onourable Sa iv e d  MOHA^fED PADSHAH Sahib B ahadur : No, 

Sir, I am going to develop the point. I feel that there cannot be any objection 
to this land of procedure so far as it does not injure the interests of India. 
Here, Sir, in the instance to which I have just alluded, as to why we require 
different rates of duty on these two different articles, if instead of having thi« 
differential duty we had imposed a flat rate on both these articles, what would 
have been the result ? The result would have been anything but advan­
tageous to the consumer.

T he H onoubablk Mr . HOSSAIN IMAM : Fiscal advantage ?
T he Honourable Sa iy e d  MOHAMED PADSHAH Sah ib  Bahadur  : Tbat 

does not so much affect the consumer. I am surprised to find. Sir, that the 
Honourable Member who has been making pathetic appeals in the name of the 
consumer is now propounding a theory the result of which would be a direct 
enhancement of the burden on the shoulders of the masses. {An Honourabk 
Member: “ Then abolish all duties!” ) On account of the necessities of the
situation, we feel that we have got to protect our industry in order that in the 
long run this industrj’' might be able to stand on its own legs and might develop 
to an extent that might result in lowering the price of the article.

T he H onourable Mr . HOSSAIN IMAM : Has it been lowered now 
after seven years ?

T he H onourable Saivtbd MOHAMED FAD3HAH Sahib Bahadur : Well 
Isiir, since my Honourable friends have taken very strong objection to imperial 
preference, I would like to say something more about this question of imperial 
j»eference. I feel, Sir, that this itnperial preference is the first and most 
important stage that this oountry will have to pass through in its march to 
economic recovery. I feel. Sir, that appreciation by the various countries of 
one another’s difficulties and mutual co-operation between these countries 
of the world, is surely the solution for the problejn of this world depression. 
For 1 feel, Sir, that thî  is the only way which can bring order into the chaotic 
state of things in which tlie trade of the world has been landed on account of 
the short-sighted policy whicli has been followed all over the world in regard 
to their external trade relations. I feel, Sir, that this imperial preference is .a 
welcome departure from this short-sighted policy and opens up away towards 
mutual co-operation. And it is but natural that we, constituting, as we do a 
part of the British Empire, should make a beginning in this ilirection by trying 
to enter into inter-imperial arrangements. I feel perfectly convinced, Sir,
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that the solution for the present depression does not lie in putting up tarif 
walls but in pulling them down.

Now, Sir, while I give jny full support to this Bill, I should like to drâ iv 
attention to one or two matters in which 1 feel that Tatas should take ixâ  
mediate steps to rectify matters. Sir, I will first take up the representation 
of various classes and communities in the service of Tatas. Sir, a memoran­
dum has been circulated to us which has been signed by one Mr. Habib-ur- 
Rahman Sadi, who seems to have made detailed inquiries into this matter. 
Sir, this memorandum depicts the unhappy plight of the Mussalmans in the 
service of Tatas. It shows how the attitude of Tatas has recently changed 
from what it was originally. , It gi ̂ es an account of how the pioneers of this 
industry had s^own due appreciation of the claims of various classes and 
communities and how the Mussalmans played their part in the building up 
of this industry originally, and how even when they were put on very hard 
and arduous tasks, perfonned those tasks quite willingly and efficiently. 
The memorandum makes it clear, Sir, that in respect of the services there 
has been in recent years a steady decrease in the munber of Mussalmans em­
ployed in this great industry. It is surprising that in Jamshedpur, where the 
Mussalmans form 30 per cent, of the population, in the general offices of the 
Tatas, where there are 569 hands, there are only five Mussalmans, and in the 
Town Engineering Department, there are only five Mussalmans out of a total 
of 70. 1 will not deal with this aspect at any length. I would requ^  you. 
Sir, to permit me to hand in this statement,'*' which is pertaining to this subject. 
I feel that there is every necessity for drawing the attention of the Tatcts to 
tliiB aspect of the question and ask them to try and improve the position.

T he H onourable Mr . VINAYAK VITHAL KALIKAR : You want 
oommtmal representation in the Tatas ?

T he H onourable Saiyed  MOHAMED PAD SH AH  Sahib B ahadur  : 
It is not communal representation. Sir. It is a just claim. If Tatas claim to 

be not only a big industry but also a great national insti-
4-5 P.M. tution, if they are anxious to give proof of their appre>

(nation of all the sacrifices that this country has made, sacrifices in wUch 
not only any particular class or community has taken part but the whole 
country has been involved, if this industry has an all-India outlook, if this 
industry is to justify its existence and its claim to protection from the people 
in the land, I feel that this industry should take care that every class and 
community gets its due share in the service of this industry.

Another point is that the consumer’s interest has not after all been jeal­
ously guarded. This is not because of the protection which has been given 
but because in spite of all their best efforts the Tatas have not been able to 
discharge their duty in some respects. They have not taken any pains, as 
they ought to have taken, to encourage subsidiary industries in the country. 
At the time when protection was given, great expectations were entertain^ 
that besides the Tatas, this protection would go to encourage other subsidiary 
industries, and that even new ventures would come into existence. This

*See Appendix i* C ”  at end of these debates
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hope has not materialized, and we feel that far from encouraging these indus­
tries, the Tatas are developing a monopolistic attitude, and as has been ob­
served by the Honourable Sir Ramnntd Menon the other day, it is disappointing 
to find that in spite of all this protection, in spite of the anxiety to increase 
the volume of steel products in the country, the fact is that at the present day 
there is only the Tatas which has the monopoly of producing basic steel. This 
is a state of affairs which requires to be rectified at once. If the Tatas claim 
to a real and powerful instrument in solving the economic problem of this 
country, and if they realise their duties and obligations in view of the great 
sacrifices that the country has made, the Tatas, I hope, will endeavour to find 
a way to try and do their duty by the subsidiary industries of the country so 
that the volume of steel products may be increased resulting in the lowering of 
the price.

T he H onourable Mr . P. C. D. CHARI (Burma : General) : Sir, at this 
late stage, I will not be justified in making a long speech which I would have 
made if I had caught the eye of the Chair earlier. But I cannot resist the 
temptation of making a few general observations. Sif, I come from Burma, 
a constituency of consumers, pure and simple. The main underlying prin­
ciple of this Bill is the carrying out of the policy of discriminating protection 
to a national industry, a key and basic industry. As an Indian, I can endorse 
the view which has been put forward by a number of speakers that this in­
dustry is principally a national industry and requires protection. But coming 
as I do from Burma, I think it is but proper that I should represent the view 
which is held by the Burmans. The Burmans do not regard the Tata Iron 
and Steel Company as a national industry, and we can pardon them for holding 
that view.

T he H onourable K han Bahadur  D r . Sir  NASARVANJI CHOKSY : 
Because they want themselves to get separated.

T he H onourable Mr . P. C. D. CHARI: Well, the underlying principle 
of discriminating protection has come into conflict with the true interests of 
Burma, and we know to our cost that this has been one of the main reasons 
which has been put forward by the advocates of separation for separating 
Burma from Indm. I cannot be wholly enthusiastic about a measure whiojbi 
has been to a large extent responsible for forcing Burma away from India. 
Be that as it may, there is a view which is now put forward that even after 
separation, Burma should be a part of the fiscal system of India. I am one 
of those who believe that it would be to the best interests of Burma to remain 
within the fiscal system of India even after separation. Holding that view as 
I do, I think it is my duty to support this Bill which gives the necessary pro­
tection to this industry, because if Burma continues even after separation 
under the fiscal system of India, this industry will be a national industry even 
from the point of view of Burmans. There is one other reason why I support 
this Bill. The Central Qovemment should have funds for carrying on the 
administration and the funds necessary will be contributed, to some extent, 
by the protective duties proposed in the Bill, though the main purj^se of 
the Bill is to give protection to the industry. There is also the incidental 
purpose of raising revenue by these protective duties, and these protective duties 
being indirect forms of taxation, come in handy and if these duties are not 
levied, probably Government will have to seek other means of taxation, and
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fU the same, Btirmanfi along with the rest of ludians will have to their 

l̂ îre of taxation. That is my point ol view as a representative of Burma, 
sod I take this opportunity of making myself clear as to why, being a repre- 
nntative of Burma, I support this Bill. But on going through this report, seveiil 
jaoportant things struck me but I will not refer in detail to anything about it. 
I could not however resist the temptation of saying that the Tatas have reach­
ed a stage when they do not require protection for a long period of seven ye^rs. 
Under the Indian Majority Act, one remains an infant—a minor, till the a^e 
of 18. Probably the Government of India thought that when protection wis 
given in 1924, they took the age of the Tatas as one year. Now it has enjoyed 
protection for 10 years. That brings the age to 11 years, and they want to 
give protection for another seven years, bringing the age of tliis infant industry 
to the age of majority.
(At this stage, the Honottfable the President vacated the Chair which was 

tak^ by the Honourable Mr. E. Miller.)
There is also the f ^ ,  as we know, that when a minor comes under the 
omtrol of the Court of Wards or other Grovemment institution, the a ^  of majo­
rity is increased to 21, and it may be argued later that 21 years is the age to 
which it must attain before protection can be dispensed with. That is my fw .  
After all it is not a iuman being ; is it only an industry. An4 during the last 
^ven years this industry has grown very robust, as even BoaAi^as -said 
its efficiency has improved far beyond the anticipations mad  ̂' î the time of the 
i^riginal sphime of protection. The Tatas have carried out most of the improve­
ments suggested, but of course here and there some more improvements are 
required. But during this period they had to pass through very depressing 
times and probably this infetnt, ^hieh has now grbwa into a robust boy, 
may require some protection for a fdw more years. But it must be made clear 

fthat IK) further protective measures will be brought, in to support this infant.
; We find from the report that this robust boy has been behaving Iflce a paughty 
ihoy and kicking ligainst the other minor children which have not grown so 
*^bust. The Tariff Bo^d seems to have taken security for good behaviour 
)iw)nsisting mainly of Tatas’ personal security in th shape of an assuKince that 
.liey would behave b^ter during the period of protection given to them. 
Well, I hope Tatas will keep to their promise and will not try to injure the in- 

; tarestfl of other minor indiistries. Of course there has been a good deal of 
/complaint in this regard but 1 wiH not go into details.

Then the main report says Tatfits do not really require a protective duty 
hut the proposals are intended to give protectioo to Tatiis against the dunlping 
activities of some foreign countries. Perhaps they do require protection 
against such eVil-doers but we want to be assured that the protection given is 
neither too much nor too little. The Honourable the Commerce Member told 
ns that they have weired tiie protection carefully in the balance and given 

; just enough. He also said that no &cts or figures are given by those who 
. tnaint^in that the protection is too much or too little. But I could not get 
many figures from the Government thema l̂ves, nor do I find from an extenaJive

* Jjcrusal of this report that any figures are given to justify the measure of pro­
tection advoi ated. We can only assume that it is eeoesBary and no niare 
HOT than neibesttHry.
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Therd ha8 also been a complaint, both here and in the .other plaoe, *
scheme of protection other complications of differential duties, revenue diitias 
and excise duties which ought not to be included have in fact been included 
t|ie scheme. I join in the protest and maintain that a scheme of phjteotKMf 
ajiould be a pure and simple protection scheme and nothing else. It shouti 
not be a revenue Bill or something like a finance Bill. I take very strong 
exception to this provision for the imposition of excise duty. I was inclined 
to think that at the back of the minds of the Tariff Board there was an impres* 
flion that no more protection was necessary and that is why they thought o f 
an excise duty. An excise duty is generally imposed when an industiy has 
established itself. I have been a student of economics all these years, and 
from an economic point of view when an industry comes to the stage of being 
able to bear an excise duty, it does not require protection at all. If it does 
require protection then it ought not to be made to bear an excise duty. There 
is therefore an inconsistency here. I am afraid the recommendations of the 
Fiscal Commission have not been carried out in this matter of the appoiatment 
of at least the Chairman of the Tariff Board. The Fiscal Committee recomr 
mended that a practising lawyer of the standing of a High Court Judge ahoold 
be appointed Chairman. I have found from one or two places in the report 
that the absence of such a trained chairman is responsible for the muddle into 
which the Members of the Board have fallen. Fortunately all their r«0commei;i- 
dations are not being given effect to. In this case if a trained lawyer had been 
the chairman of this Board he would at once have seen the limitations of 
their terms of reference. (An Honoirable Member: “ Dr. Mathai was a
vakil of some years* standing.’’) I have had the pleasure of knowing Dr. 
John Mathai since my law college days when he used to sit beside me. I 
have known also— ^

The H onourable the PRESIDENT: Order, order. The Honourable 
Member should not refer by name to the members of the Tariff Board.

T he H onourable Mr. P. C. D. CHARI: I apologise for making a 
reference to any one by name’̂ ut was forced to by the interruption. H ê 
Tariff Board Report goes outside the terms of reference in making a recommen­
dation as regards revenue duty. Fortunately the Govemment have not act^  
^pon it, and as regards the excise duty also it has fallen into the sam  ̂ errot. 
^ t  there are one or two other points in that report which are very material 
1 will refer to one of them only. A good deal has been said about imperiil 
preference and the Ottawa spirit. I am one of those who do not object ip 
imperial preference if it comes spontaneously from the people’s real representa­
tives. India is a large consuming country and the greatest asset of India liM 
in the fact that it can consume a large quantity of articles which other countries 
export. It is a valuable asset which should not be frittered away. If 
real representatives of the people think that they must make a generous gestw  
to capture the goodwill of a particular section, then it must be reserved to 
those real representatives of the people when they get real power to make 
this generous gesture. My only objection is that they have been made by 
pimple who are not the real representatives and this has been premature. 
Amd as regards the diSerentiad duti^, the Government fight shy of saying 

We do inteo4 to benefit Great Britaii) to a large extent Tb»y do nft
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My that, they m^ely say it is in the interests of the consumers that the difter- 

duties are proposed. I carefully listened to the speech of the Honour­
able the Commerce Member. He could very well have come forward and said 
it does not affect the consumer and we do intend to give a large benefit to the 
British steel industry. If he had said that, I would have been satisfied and I 
hope the Honourable the Commerce Secretary will make that aspect quite 
clear* We do feel that we do make a sacrifice in our revenues as a sort of 
generous gesture to the British public and it must be made clea r that we are not 
fools, that we are not being humbugged out of it and we do reaDy understand 
that we are making a large sacrifice and that we expect that this generous 
gefitiire on our part should jbe appreciated by the British public.

There is one other thing with reference to the difEerential duty and that 
is veapy much to the point. It is in the nature of a question to the Honour­
able the mover of the Bill as to w ether I am ri^t in thinking that in arriving 
at the differential duty in the case of galvaniz^ sheets the real landed pric^ 
for galvanized sheets had been really kept in view. I find at page 62 of the 
Tartff Board’s Report this passage------

T he H onourable Mr. T. A. STEWART: It might save time if I say 
that the answer is “ Yes

The H onourable Mr. P. C. D. CHARI: “ The Unit̂ ed Kingdom 
price------

T he H onourable the PRESIDENT : You need not read that. The 
Honourable Mr. Stewart said that the answer is “ Yes” .

T he H onourable Mr . P. C. D. CHARI: They say that a figure had to 
be fixed arbitrarily. The price of continental and British galvanized sheets 
have been fixed by the Ottawa Agreement and these have been arriv(Hi at some­
how. The figure of Rr, 160 for British goods and Rs! 1‘3() for continental 
goods have been fixed somehow. They could not explain it, but in view of 
the statement by the TariiT Board at page 62 that contiriental prices and British 
landed prices were the same in respect of this class of goods, I cannot really 
understand why the difEerential duty has been fixed like that ? If really 
BritiFh goods were only worth Rs. 130 and for th?̂  purpose of calculating the 
differential duty here, it had been put at Rs. 160, then it is a bounty of Rs. 30 
given to the British manufacturer and I caimot see why this bounty should 
be given to the British manufacturer in respect of a class of goods which really 
benefit the agriculturist most; and in several parts of the report they seem to 
be very keen about the interests of the agriculturists and if really a lawyer 
of the standing of a High Court judge bad been the chairman of the Board, 
in spite of the fact tha t the Ottawa Delegation were committed to this figure of 
Rs. 160, he would have really found out the correct landed price and the d fferen- 
tial duties would have been calculated on that basis and this bounty of Rs. 30 
per ton on galvanized sheets would have been avoid

Sk, I have got several topics to touch upon, but in view of the fact that tlw 
Council is tired, at this stage I shall resist the temptation of speaking on them.

H onourable Mr. T. A. 8T3WART (Comiaero© Secretary):
'fc  the course of the very exhfinstive—atrd ait some times erhfUirting  ̂debate
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on this Bill practically every aspect of this question has been explored in all 
directions. There is very little, I think, that is left forme to say. In the first 
place, however, I should like to contradict as emphatically as I cap the sugges­
tion that any disrespect has been shown to this Honourable Chamber by 
the Commerce Depaxtment, as a result of which this Bill was not referred to a 
Joint Select Committee. The reference of Bills to Joint Select Committees 
was the subject of an equally exhausting debate in the last Delhi session and 
I think if the Honourable Mr. Hossain Imam would cast his mind back to that 
debate, he^might think fit to withdraw his allegation.

Before going further, I should like to associate these benches with the 
tribute that was paid by the Honourable Sir Rumunni Menon to the Tariff 
Board. I do not think that any fair-minded man inside this Chamber or 
outside could fail to deplore the abuse and mud-slinging that greeted the pub­
lication of the Tariff Board Report. The TarifE Board, I am glad to think, 
are too big men to mind what the little ones say.

T he H onourable Mr . HOSSAIN IMAM : What were the Government 
doing ? What about the Government’s rejection of the Report of the Tariff 
Board on the textile industry ?

The H o n o u ra b le  Mr. T. A. STEWART : Government did not indulge 
in any personalities, whatever they did.

Mr. Hossain Imam objects to the preamble o f  the Bill. After what he 
himself has said, our draftsman has to be congratulated. Acoordinff to us, 
it is a Bill for the modification and continuance of the protection afforded to the 
iron and steel industry. It is also a Bill to impose an excise duty upon certain 
steel. According to the Honourable Mr. Hossain Imam it is designed to cast an 
additional burden on the consumer and to favour the British maDufacturer. 
In these circumstances the short title seems to me the most appropriate one, 
all circumstances being considered 1 Many voices have been raised for the 
consumer and it must be admitted that the consumer has to bear a burden. 
It is of the essence of the theory of protection that he should do so, and I think 
at this stage it is entirely fruitless, it is entirely an academic pursuit, to en­
deavour to measure in terms of so many lakhs or so many crores what is the 
Worth of this protection to the country as a whole. If aay Honourable Member 
wishes to indulge in that calculation, I should be very glad if he would work 
out for me what is the potential benefit of ha\’iag establishexi a basic industry 
like the ateei industry if in the future there comes a time of national emergency.
I should be glad to have an answer to that question ; I myself can give none. 
At any rate it is hoped that in practising this policy of discrimiaating protection, 
we have endeavoured, whatever burden must be imposed on the consumer, 
that it should be kept as low as possible.

Certain Honourable Members have referred to what they call monopolistic 
tendencies of the Tata Iron and Steel Company and they have asked that some 
check should be put to any such monopolistic tendencies. I think, Sir, in 
the assurances that have been given in respect of the supply of steel billets 
to the re-rolling industry and the assurances that have been given in respect 
of the tinplate industry, Government have given an earnest that they are not 
unmindful of the dangers that might arise from monopolistic tendencies. 
Again, my Honourable firiend, Sir Ramunni Menon, who is not here, expressed
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»  certain amount of apprehension on behalf of the potential steel industt) '̂ 
in Mysore. I  think that he has misunderstood the terms of the Report of 
Select Committee of the other House. The assurance that was i^eived 
the Beteot Oommhtee was not that Government would undertake that in tiî ' 
oiffeumstances a British Indian industry should suffer from the competitioif 
o f an industry established in Mysore. What the assurance means is thi«; 
that, should such an industry arise, in the interests of the Indian industty, 
out of fairness to the Indian industry, it would not be permissible for steel 
ifom that State to come into India and Q&oape the incidence of an excise 
duty. That is the whole meaning of that phrase from the Select Conraittee’s 
Report.

Apprehen&on was also expreiised that in their freight engagements with 
the Railways, Tatas had received unfair and undue advantage. There is 
nothing secret about the freight contract. Tatas pay the ordinary pubUlt 
rates t o  all the tratiic they give to the Railways, with this condition that, 
when their total traffic exceeds 350 miUion ton miles per year, a rebate of 25 
per cent, is giveu. That, Sir, is not an extraordinary contract, K any of 
UA manage to put 360 million ton miles of traflSc in the hands of any railway, 
I have no doubt that our claim for a corresponding rebate would receive 
consideration.

So far as there has been serious criticism of this Bill, it has been concentrated 
on two points—one the differential duties and the other the excise duty. Now, 
I do not know whether it was of direct purpose or not, but in the course of the 
debate it was suggested to me that certain Honourable Members regarded or 
wished us to rega^ these differential duties as innovations. As one Honourable 
Member said, the differential duty is an innovation introduced seven yeara 
ago. Well, it is either an innovation now or was an innovation seven years ago. 
It cannot be both, and I venture to tliink that the Legislature that put those 
differential duties on the Statute*book originally was no less jealous of India’a 
rights and no less jealous of the encroachment on those rights by the United 
Kmgdom than this Honourable House is, and I would remind the Honourable 
Members who objected so strenuously to differential duties—or preferential 
duties, as they call them—that the respojisibility is not that of 1934 but it iĝ  
a responsibility that goes back to 1927.

T he H onourable Mr . HOSSAIN IMAM: Conditions were different.
The H onourable Mr . T. A. STEWART: Conditions, Sir, I admits 

were different. It has been said by many Honourable Members that these 
are in effect not differential duties but they are really measures of imperial 
preference. I had thought that that theory was exploded some considerable 
time ago but it has now been revived. The Honourable the Commerce Member, 
I thought, had dealt sufficiently well with the subject but he does not appear 
to have satisfied Honourable Members on the opposite benches. They have 
sought to prove three things. One, that these differential duties will anta­
gonise foreign countries and as a result that India’s foreign trade will be pre­
judiced. Now, let us take the case of—I take it because it is oiiP most im­
portant import—let us take the case of galviinSzed Ae^ia, On w^ch a duty

jSM' OOUNOIL OF STAn. [3bd Sept. 19S4.



of Rs. 40 is proposed on continental sheets and Rs. 10 on British sheeta. Does 
it alter the situation for the continental producer if you change the Rs. 10 
into Rs. 40 in the case of the United Kin^om sheets ? If Rs. 40 is going to 
MU the continental trade it is going to kill it in any case, so I cannot see that it is 

oing to do any good to revise the duties. It will not help in that respect. 
VO other arguments have been advanced. Rel3dng on the imaginary instance 

given by the Honourable the Commerce MembOT, many curious re^ ts  have 
been evolved but 1 would refer again to this case of galvanized sheets. The 
fair selling price of Tatas* sheets is Rs. 170 a ton. The landed price of Britif^ 
sheets (pace the Honourable Mr. Chari) is Ra. 160 a ton, the equating duty 
being Rs. 10. For continental sheets, the landed price is Rs. 130 a ton but the 
equating duty is Rs. 40 a ton. What would happen if the duties were equalised 
and Rs. 40 were made applicable to all sheets imported ? Well, in the first 
place you must realise that Tatas cannot supply the whole Indian demand. 
What is going to happen ? The first thing that ^ppens is that British sheet 

•is entirely out of the market. It cannot compete at Rs. 200. And the next 
thing that is going to happen is that the continental supply, having a partial 
monopoly of the market is certainly not going to sell at Rs. 170, and Tatas, 
if I judge them aright, are not going to sell at Rs. 170 either. The result is 
that the ultimate figtire arrived at will be something just under Rs. 200. It is 
perfectly true that my Honourable friend, Sir Alan Parsons, will get the benefit 
of the duty, but who is he taking the duty from ? The purrfiaser of these 
sheets. And who is the purchaser of these sheets ? Not us, Sir, but the 
cultivator.

T he H onourable Mr. P. C. D. CHARI: If the landed prices are the 
same, then there ought to be no difiEerential duties, but a uniform duty on 
gfilvanized sheets.

The H onourable Mr . T. A. STEWART: If the Honourable Mr. 
Chari had done me the honour to Listen to what I said on Saturday, he would 
not be under this apprehension. If he had been interested enough to read the 
debates in another place, where his theories were utterly exploded, again he 
would not be under this apprehension. The landed price is not the same. 
It is Rs. 160.

T he H onourable Mr. P. C. t). CHARI: But the Tariff Board says 
it is the same in both the cases.

The H onourable Mr. T. A. STEWART : As I was saying, Sir, it is 
quite true that the revenue might be improved by such a device, but it would 
he improved only at the expense of the poorest cultivator and that i« a device, 
Sir, which the Government of India were not prepared to adopt.

I will refer to tie challenge that was thrown out by the Honourable the 
Commerce Member that it has not on this occasion been shown that the levels 
of dutieci proposed by the TarifE Board were wrong. The Honourable Mr. 
SossBinlmami has taken up that challenge and he wishes to prove that in one 
instance at least those duties are wrong. To do so, he has gone back to the 
report of 1927. He has discovered that there the Tariff Boarf s i^  that titere 
is a selling nvargin between the price of British tested steel and continental 
untested steel and frona that he deduces that there must be a difference 
in the selling price of British tested steel and Tatas’ tested steel. I cannot follow

IRON AND STm - DUTJJES BILL. WT



[Mr. T. A. Stewart.]
^  logical process^, but I am prepared to adnxit th-vt there is a difference. There 
is a alight prejudice against Tatas which I hope will soon be wiped out. But 
I would point out that this has been taken account of and that there has been 
ftn addition to the fair selling price on account of the lag of Tatas* selling 
prices behind import prices. I am referring to paragraph 91.

The HoNotJBABLE Mr . HOSSAIN IMAM: I will refer the HonouraUe 
Member to paragraph 96.

T he H onoueable  M b . T. A. STEWART : Excuse me. If you will 
refer to paragraph 91 you will find that it dê ds entirely with the price allowanoe 
for the lag between import and realised price. An addition is niade to the fair 
selling price f. o. r. Tatanagar in order to allow for that lag. I will refer l^e 
Honourable Member to paragraph 91.

T he H on ou b a b le  Mb . HOSSAIN TM A M ; And I would refer the* 
Honourable Member back to paragraph 96.

T he HoNotJBABLE M b . T . A. STEWART: There remains only the 
question of excise. In the course of the debate I have heard more than one 
reason adduced for the imposition of an excise duty. I think I do not commit 
any financial heresy if I say that there is only one reason for the imposition 
of an excise duty and that is, in order to get money. There has another 
discovery regarding excise duties. Ths discovery is—it is said to b  ̂ a new 
one— t̂hat an excise duty, and this duty in pt^icular, places a Inixclen on lie  
consumer. Well, I should be extremely surprised if it did n<ilf. An excise 
duty, in its nature, is a tax on consumption, as a revenue customs duty,— n̂ot 
a protective duty,— îs, and though we realise that such a burden«has to be 
borne, as I have already said it is only stark necessity that has led us to the 
imposition of that duty.

In the course of his speech, the Honourable Mr. Hossain Imam complained 
that the Government did not explore other avenues down which revenue 
might roll. I am not quite sure that he is correct in saying so, but I should 
like to ask hini whether he has explored those avenues, and what has been his 
success ?

T he H o n o u ra b le  M r . HOSSAIN IMAM; Export duty on gold, Sir.
T he H onuubable Sir  ALAN PARSONS : I do not know if the Honoui- 

aUe Member anticipates that the proceeds of an export duty on gold will be 
sufficient to replace annually the recurring revenue we ate losing.

T h e H o n o u ra b le  Mb . HOSSAIN IMAM : Even last week, Rs. 10 lakhs 
worth of gold was sent out on account of the rise in prices.

T he H onoubable Mb . T . A. STEWART : Whatever may have bew tilie 
Honourable Member’ ,̂ exploratidns, he was not good enough to let me know 
his secrets eaxly enou^ ia the debate for me to give any proper answer.

T h e  H on ou b a b le  Mb. HOSSAIN IMAM : It has been brfore the House 
for ̂ e  last two years, Sir.
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The H onourable Mr . T. A. STEWAET: Well, I do not think, Sir, 
Aat tbere is any further point to which I need refer.

With these words, Sir, I again commend this Bill to this Honourable House. 
(Applause.)

Th e  H onourable the PRESIDENT : The Question is :
That the Bill to provide for the modification and oontiimanoe of the protection 

afforded to the iron and steel industry in British Lidia, and to impose an excise daty for  
revenue purposes upon certain steel, as passed by the Legislative Assembly, be taken into 
oonsidoration.**

The Motion was adopted.
The HoKotmABLE the PRESIDENT : The Question is :

“  That clause 2 stand part of the BiD.’*
The  H onourable Pan dit  PRAKASH NARAIN SAPRU (United Pro­

vinces Southern : Non-Muhammadan): Sir, I rise to move :
“  That in clause 2 (a), the proviso to the proposed sub-section (4) be omitted. ”
The proviso in question runs thus :
“ Provided that the duty leviable on any such article shall in no case be less than the 

duty leviable on a like article of British manufacture ,

Sir, I do not propose to make a long speech on this amendment at this late 
iiour. But I will just say this. The Honourable Mr. Stewart has said that the 
duties are of a differential character, and not of a preferential character, and that 
we are wrong in assuming that the duties are of a preferential character. Now, 
Sir, my answer to that argument is furnished by this clause. This clause shows 
that we are giving a most favoured nation treatment to Great Britain, because 
it says that the duty leviable on any such article shall in no case be less than 
the duty leviable on a like article of British manufacture What is the corres­
ponding advantage that we are going to get for this preferential treatment ?
It is preferential treatment because we are distinguishing here in this clause 
between British manufactures and manufactures of other countries. I wish 
to ask, Sir, whether there is any such clause in the British Steel Protection Act 
and whether we are going to get any corresponding advantage from Great 
Britain. Would it be correct to say that we have this clause here because of the 
political subordination of the Government of India ? Apparently, that is the 
reason for this clause. So far as I have been able to gather, there is no real 
advantage that we are going to get for this concession. Sir, this provision 
will continue even when economic prices are quoted by continental countries. Is 
it, therefore, correct to say that we in this country enjoy any such thing as real 
fiscal autonomy ? It is for this reason that I attack this clause, and I will be 
obliged if the Honourable mover will explain why it should not be regarded as a 
clause giving preference to Great Britain.

With these words, Sir, I commend this amendment to the acceptance of 
the House.

The H o n o u ra b le  Mb. T. A. STEWART: Sir, I rise to oppose this 
amendment. In doing so, 1 am led to ask what the object of the Honourable 
Member is in moviog l^is amendment ? Is he under the impression, may I ask, 
UiAt this is a new proviso that we have suddenly impoeed on our fiscal law ?
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I do not know whether the Hoaourabk gMotleman will be so good aa to iAfofMM 
me whetkei that is so«

Thb Honourable Pandit PRAKASH NARAIN SAPRU : I bdiawi 
it was in 1927 also.

Thb Honourabjus Mr. T. A. STEWART : The Honourable gentleman'k 
^ t e  correct.

The Honourable Pandit PRAKASH NARAIN SAPRU : Why should
the discretion of the executive or the Legislature be fettered by this clatiae f

The Honourable Mr. T. A. STE'\\'ART: So long as the Honourable 
Member makes it quite clear that he realises that this is a provision which has 
been in the law from 1927 it simplifies my task. A^ain, I would ask, what does 
he seek to achieve by removing this ? Has it at any time in the past and is it 
likely at any time in the future to have any practical effect ? In view of the 
evidence that we have had from the Tariff i^ards from 1924 onwards, I thin]  ̂
the answer to that question is that, whether he removes this or whether he doe* 
not, it vi)! have little pr otical offect. Then why remove it ? Is he actuat­
ed by any animosity towards the United Kingdom ?

The Honourablk Pandit PRAKASH NAHAIN SAPRU : No, no.
The H onourablk  Mr. T. A. STEWART : Then what may I ask him 

does he seek to do ?
../I ' *

Thb H onoukable P andit  PRAKASH NARAIN SAPRU : --Why fetter 
the diBcretion of the executive ? r

Th e  H onourable Mb . T. A. STEWART : I gJiall ask the Honoumble 
llember that question when he comes to his next amendment. But it appesfV 
to me that it ia entirely ill-advised at the present time that he should seek 
to remove what has been on the Statute book for the past seven years and has iu 
no way affected adversely India’s interests.

Th»  H onourable the PRESIDENT : Amendment moved :
Tlufct in clause 2(a), the proviso to tho propo«Jcd stib-a©(?t1on (4) be omitted. ”

The Question is :
** That that amendment be made/'
The Motion was negatived.
T he H onourable tot  PRESIDENT : The next amendment is also that 

of the Honourable Mr. S^pru. I am not preparecl to give my consent to 
moving of this amendment. I think it is a wholly impractical amendment!. 
Under sub-clause {4) powers are vested in the Governor General to alter an  ̂
duty when it has been found ineffective or excessive by notification. This 
amendment seeks to establish that when such an order has b^n passed the 
notification should be placed before both Chambers of the Indian 
imd if within two months no resolution has been passed and no action taken,— 
ttnless in the meafntime it has been approved by a rescdutioB of each Oiambtf, 
it shall cease to have effect. I will put a ingtance. Suppose a forth
hi|^ after Wednesday when we disperse Government find it nece»ary to alti^

60&' coufNOU. OF VCATK. [3rd Sspt. 1934.



the duty by a notification. Neither of the ChambeiaiAHU be mttiog; the 
notioes will have to be put in for two montlu. The next Co;uncil will not 
IB«At till Noymbar and it will be ab$olotely impractioaUe. Even if an 
laoModjBeat of this nature is .passed it will be difficult to put it into eucecution.

these reigns I consider the amendm^t is not adni^iUe and,! am aot 
jo^pared to allow it to be moved.

T he HoN(>uftAiBLB Mr . HOSSAIN IMAM : May I make a statement ?
The H onourable the PRESIDENT : On what ? My ruling has been 

given.
T he H onourable Mr . HOSSAIN IMAM : 6n behalf of my Party.
T he jftbNbtTRAlBLE tHE PRESIDENT: A ruling by the Sftefiident ia 

final. No debate, no explanation, no arguments are allowed.
, T he H onourable Mr . HOSSAIN IMAM: Then we had bettê r walk 
out. It ifl useless to remain in the House now.

(The Honourable Member ahd other Membett of bis Party left the Chamber.) 
T he Hcmom̂ ABLB thit PRESIDENT : The Question is :
“  That olaufl© 2«tMid part oi the Bill 
The Motion was adopted.
Clauses 3 to 10 were added to the Bill.
The Schedule was Mded to the Bill.
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.
T he H onourable Mr . T. A. STEWART : Sir, I move :
“  That the Bill, as passed by the Logisiative Assembly, be passed. ”
The Motion was adopted.

IKON M m »  BILL. <01

INDIAN TARIFF BILL.
T he H onourable Mr . C. 60VINDAN NAIR (Government of India: 

Nominated Official): Sir, I move :
“ That the Bill to oonsolidato the law relating to customs duties, as paRsed by the 

Legislative Assembly, be taken into consideration. ”

The Bill does not introduce any change in the existing laws. The object 
of the Bill is twofold. The law relating to customs duties is spread over several 
enactments, commencing from the Indian Tariff Act, 1894, passed nearly 40 
years ago. In consequence of the numerous amendments introduced by these 
enactments the Schedule has lost its shape and the numbering of the items 
therein its serial character. The items are also not arranged on a logical or 
scientific basis. The object of this Bill is to consolidate these various enact/- 
ments and to re-classify the various articles on a scientific plan, so that it 
may be possible to find out the duty on a particular item without any difficulty 
and without recourse to an index.

Sir, I do not want to go into any details with reference to the provisions 
the Bill. The body of the Bill reproduces the existim? nrovisions which
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require to be retained. The First Schedole classifies tbe various articles 
and items nnder 21 main sections in accordance with the classification adopted 
by the Economic Committee of the League of Nations in the preparation of 
a framework of customs nomenclature designed for international use. Tbe 
Second Schedule gives the list of enactments which have been consolidated, 
and which as a result of the consolidation have got to be repealed.

Sir, I move.
The Motion was adopted.
The First, Second and Third Schedules were added to the Bill 
Clauses 2 to' 13 were added to the Bill.
Clause 1 was added to the Bill. •
The Title and Preamble were added to the Bill.
T he H onoubabl*  Mk. C. GOVINDAN NAIR : Sir, I m ove :
That the Bill, as passed by the Legislative Assembly, be passed. ”

The Motion was adopted.
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The Council then adjourned till Eleven of the Clock on Tuesday, the itii 
September, 1934.



APPENDIX “ A ’

Total

APPENDIX “ B*\
Table of viaibU profit at 4 per ceni. nUereel, Table XIV, page 43̂

UkbB of 
Rs.

.................................  199 00

(1) Depreoiation
<2) Interait on working capital at 4 per cent.
(3) Managing Agents’ oommission and head office 

expenies.

inviBible profit 
Latent profit 
Extra profit

Total
B a la n ce

Total 
Seven years’ amount

G r a n d  T otal

Lakhs of
Rs.

78-00
7-50

8-00

93-60 9350
106-50

• • t « 93-76
. . 12-00
.. 18-00

• • • 229-25 i
. X7

1,604-76



APPENDIX “ O '.

plight of Ike Mwdimt in Tata Iron andSUd Co., Ltd., JamtMjnir.

Department. Total No.
Non-

Muslim. Muslim. Remarks.

OfffMira] ofilioe .. W9 554 16

Town engineering 

Coke ovens

‘ 70 

J.4O0

d6- 6

70

in a oity which claims 
about 30 per cent.
Muslims.

Coke ovens (foremen) .. 40 40

Eleotrleal power V 
plant repair and 1 * 
armsture «hop.

m
14
1£
40

263
13
W
40"

30
1

Open hearth (Foremen) ..

188

20

178

20

6̂

2

•
*These five includelrm

chowkidars and one 
dresser .aktofktg
Rs. 20 per month.

Maohhie shop and soda plant 820 770 160

l>o. cio. (Foremen) 33 29 4

Blaokmdth shop 660 560 100

Time/rffiee 126 109 16

Mlidn store 143 127 16

CMifttmotion .. 176 168 7

Do. ' (Foremen) .. 3 2 1

Repair gang .. W .... ........ 'S ' ■—-------- ----

Blast furnaces (Porenen) 31̂ 2

Blast furnaces r^air gang (Foremen) 23 18 3

Blast furnaces (Clerks) .. 20 20 '

Technical institute 27 27

Schools (16) 225 *206 20

Dairy Farm 80 76 6

Pattern shop .. 260 232 18

Duplex plant (Foremen) 46 1

Blooming mill (Foremen) 72 68 4

Sheet mill (Foremen) 46t 46 1 tThese 46 men are 
drawing from Rs.
100 to Rs. 3,600.

(GOi)




